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PUNJAB POLLUTION CONTROL BOARD 

No . .. .. :f:.f .......... . 

Subject: Imposition of Environmental Compensation for violation of the 

provisions of Environmental Laws upon M/ s Adesh Stone Crusher, Village 

Algran, Tehsil Nangal, District Rupnagar. 

Order 

In order to protect and improve the environment and for prevention of hazards to 

human beings, other iiving creatures, plants and property and maintaining or resorting the 

wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted the 

Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) 

Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions of the 

Environment (Protection) Act, 1986 and all these Laws are collectively and severally being referred 

to as the Environmental Laws. The Punjab Pollution Control Board being the statutory regulatory 

authority is implementing the provisions of the above-mentioned statutes in the State of Punjab. 

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the 

basis of the news item dated 28.09.2023 published in the Tribune titled "Hills 'vanish' as illegal 

mining rampant in Beet area" has registered Original Application No. 624 of 2023. News item 

discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area 

of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia is 

carrying out illegal mining in the forests and mountains and that the stone crusher operators in 

the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur, 

Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga ofRupnagar District have ravaged 

the green cover due to illegal mining. News Report further states that illegal mining has reached 

to a record level of 200 ft. deep and at some places, entire hills have been erased by the mining 

mafia and inspite of the complaint, no action is being taken by the competent authorities . 

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble 

National Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area the 

traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed that the 

FIRs were registered against the violators including transporters, machine operators and they have 

confiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023 

has observed that the report so submitted by the Member Secretary, does not disclose the extent 

of illegal mining and is absolutely silent in respect of the stone crushers which are operating in 

the area either illegally or legally. 
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PUNJAB 
PUNJAB POLLUTION CONTROL BOARD 

4) The Pu · b 
nJa Pollution Control Board bein th . 

the stone crushe f h g e prescnbed authority is monitoring 

rs o t e State with regard t th . 

(Prevention and C o e comphance of the provisions of the Water 

ontrol of Pollution) A t 1974 
Act 1981 . 1 . c ' and the Air (Prevention and Control of Pollution) 

' me udmg the code of · 1 · 
practice llld down by the Government. It is observed by the Board 

many stone crushers are operatin . h 
. g m t e area and the Department of Mining has registered FIR 

against the units for indul e . t "ll 
g nee m o 1 egal mining. The Board has taken action against 4 Stone 

Crushers and Environmental C . . 
ompensation was imposed in view of the facts and circumstances 

of the cases. 

5
) It is relevant to mention here that the reply filed by the Mining Department -before 

th
e H,.m'ble National Green Tribunal in OA no. 624/2023 reveals that - total 110 FIRs have been 

regi
stered against illegal mining in Ropar District ,since 01.01.2023. The Hon'ble National Green 

T "b al · 
n un VIde order dated 11.01.2024 has observed that - through the report of Mining 

Department discloses the action against 13 Stone crusher but- the report submitted by the PPCB 

mention action only against 4 no. stone crusher. 

6) After due consideration of the matter, it is observed that M/ s Adesh Stone Crusher, 

Village Algran, Tehsil Nangal, District Rupnagar was granted consent to operate under the 

provisions of Water (Prevention and Control of Pollution) Act, 1974 and under the Air (Prevention 

& Control of Pollution) Act, 1981 on 23/08/2021 valid upto 30/09/2023 for crushing, screening 

and washing of river bed material @ 9500 CF1'/day, under orange category with conditions 

mentioned therein. 

7) The industry has applied for CTOs of the Board. Accordingly, the premises ofM/ s 

Adesh Stone Crusher was visited by the officer of the Board on 05.10.2023 and it was observed 

that the Stone Crusher is not complying and was vjolating the provisions of the Water (Prevention 

& Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code of 

practice for such units laid down by the Government. Therefore, show cause notice was issue for 

refusal of applications of consent to operate under the Water Act, 1974 vide no. 2709 dated 

13.10.2023 and the Air Act, 1981 vide no. 2710 dated 13.10.2023 with an opportunity of personal 

hearing before the Environmental Engineer on 20.10.2023 which was attended by Sh. Ravinder 

Singh, · Representative of the industry. However, the submission made by the industry during 

personal hearing found not be satisfactory. As such, the applications of the industry applied for 

obtaining consent to operate under the Water Act, 1974 and the Air Act, 1981, were refused. 

8) The case was considered by the Competent Authority, of the PPCB and it was 

decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s 
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PUNJAB POLLUTION CONTROL BOARD 

31-A of the Air (Prevention & Co . 
C 1.. • ntrol of Pollution) Act, 1981 for proposing closure of the Stone 

rus1.er with an opportu 'ty f . 
. . m O personal heanng, due to aforesaid violations. Therefore, notice to 
issue directions u/s 33-A f . 
. 

0 the Water (Prevention & Control of Pollution) Act, 1974 as amended 

m 1988 & u/s 31-A of th Ai . 
e r (Prevention & Control of Pollution) Act, 1981 was issued to M/s 

Adesh Stone Crusher 'th . 
• WI an opportunity of personal hearing before the Chief Environmental 

Engineer the Board 17 1 2 . 
on • l. 023 v1de Board's letter no. 8592-93 dated 07.11.2023 . Sh. 

Ravinder Kumar, Proprietor of M/s Adesh Stone Crusher, Village Algran, Tehsil Nangal District 

Rupangar attended the hearing before the Chief Environmental Engineer, Patiala on 17.11.2023 

and he informed that the stone crusher has complied with the observations raised by the officer 

of the Board, during the visit as well as code of pr~ctice prescribed for the stone crushing units . 

The proceedings were conveyed to the industry vide Board's letter no. 9991 dated 08/01/2024 for 

compliance. 

9) It is pertinent to mention here that - Senior Superintendent of Police Ropar has 

requested to cancel the registration of 13 Stone Crusher due to registration of various FIRs against 

them. The Mining Department after affording personal hearing to the concerned Stone Crushers 

has issued speaking orders to cancel the registration of all these units. The facts and 

circumstances of the matter had confirmed that - environmental damage has been caused by the 

13 Stone Crusher in the area against whom various FIR, have been registered for illegal mining. 

M/s Adesh Stone Crusher, Village Algran, Tehsil Nangal, District Rupnagar is one of the Stone 

Crusher one- of the lists of Stone Crusher. 

10) The case was considered by the Competent Authority, of the PPCB and it was 

decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution} Act, 1974 and u/s 

31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the Stone 

Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore, notice to 

issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended 

in 1988 & u/ s 31-A of the Air (Prevention & Control of Pollution} Act, 1981 was issued to M / s 

Adesh Stone Crusher with an opportunity of personal hearing before the Chairman of the Board 

on 13/02/2024 vide Board's letter no. 10599-600 dated 02.02.2024. 

11) No one attended the hearing, but one person namely Sh. Gurjeet Singh, of M/s 

Ades!-:. Stone Crusher (informed him as a friend of owner) without authority letter submitted 

written reply on behalf of crusher, which was taken on record. After hearing the officers of the 

Board and the representative of the unit and after considering the material facts of the case, 

certain decisions including the decision to impose Environmental Compensation upon M/s Adesh 

Stone Crusher as mentioned below were taken, in the case. 

-3-
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PUNJAB POLLUTION CONTROL BOARD 

i. The following directions u/ 33 
s -A of the Water (Prevention & Control of Pollution) Act 

1974 and u/s 31-A of th Ai (P . 
, 

e r revention & Control of Pollution) Act, 1981 shall be 

confirmed: 

a) rhat the industry shall take all necessary steps to close down its operations 

b) That the industn, shall st fi rth . h d ' . 
~J op o wit 1schargmg any effluent / emissions from its 

industrial premises or through any mode 

c) That the industry will immediately stop its activities and will not restart the same 

unless all necessary water and air pollution control measures are taken and obtains 

valid consents of the Board. 

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to 

disconnect the supply of electricity available to the industry. 

e) That DG sets installed by the industry shall be sealed. 

ii. Legal action/ launching the prosecution under the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 

shall be taken against the industry and its responsible persons. 

iii. The industry shall deposit Environmental Compensation amounting to Rs. 6,87,500/ - for 

violating the environmental norms, within 7 days in the office of the Environmental 

Engineer, Regional Office, Rupnagar. The orders in this regard shall be issued separately. 

12) That the proceedings of personal hearing held on 13.02.2024 before the Chairman 

of the Board containing the decisions explained in para no. 11 above were conveyed to the unit 

vide letter no. 12026 dated 14.02.2024 for compliance. 

13) It is pertinent to mention here that the Environmental Compensation for the period 

of violation from 05.10.2023 to 22.01.2024 was calculated in accordance with the methodology 

evolved by the Central Pollution Control Board in the matter of Original Application No. 593 of 

2017 (WPC no. 375 of2012j titled as Paryavaran Suraksha samiti and anotherv/s Union of India 

and others. The Environmental Compensation for the total period of violation of 110 days 

(05.10.2023 to 22.01.2024) was calculated to be Rs. 6,87,500 /- for violation of the provisions of 

the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 and for causing damage to the environment. 

14) Therefore, M/s Adesh Stone Crusher, Village Ailgran, Tehsil Nangal, District 

Rupnagar is hereby directed to deposit an amount of Rs. 6,87,500/- (Six Lakhs Eighty-Seven 

Thousand Five Hundred Only) as environmental compensation with the office of the Punjab 

Pollution Control Board for the period of violation of the provisions of the Water (Prevention 

& Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 as 

-4-
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PUNJAB POLWTION CONTROL BOARD 1 

explained in the preceding paragraphs, within 15-days from the date of receipt of this order, failing 

which necessary action will be initiated for recovery of the amount of environmental compensation 

by adopting coercive measures. 

15) Take notice that no further intimation or reminder will be issued or served by the 

Board in this regard after lapse of stipulated period of 15-days. The Environmental Engineer, 

Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensure compliance of 

directions. 

-5-
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Dr. (Prof.) Adarsb-Pal Vig 
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Subject: 

(");-. _ __. ,_...,.._,_ (") ..... T ..... ,_,,_,.. 

lfr·f' 8 lJ E <:! 6( <! d (Y) '8 rj $" 

PUNJAB POLLUTION CONTROL BOARD 

Imposition of Environmental Compensation for violation of the 
provisions of Environmental Laws upon M/s Siddhi Vanayak Stone 
Crusher, Village Ailgran, Rupnagar. 

Order 

In order to protect and improve the environment and for prevention of hazards to 

human beings, other living creatures, plants and property and maintaining or resorting the 

wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted the 

Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) 

Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions of the 

Environment (Protection) Act, 1986 and all these Laws are collectively and severally being referred 

to as the Environmental Laws. The Punjab Pollution Control Board being the statutory regulatory 

authority is implementing the provisions of the above-mentioned statutes in the State of Punjab. 

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on .the 

basis of the news item dated 28.09.2023 published in the Tribune titled "Hills 'vanish' as illegal 

mining rampant in Beet area" has registered Original Application No. 624 of 2023. News item 

discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area 

of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia is 

carrying out illegal mining in the forests and mountains and that the stone crusher operators in 

the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur, 

Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged 

the green cover due to illegal mining. News Report further states that illegal mining has reached 

to a record level of 200 ft. deep and at some places, entire hills have been erased by the mining 

mafia and inspite of the complaint, no action is being taken by the competent authorities. 

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble 

National Green Tribunal in O.A No. 624 of. 2023 disclosing that during the visit of the area the 

traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed that the 

FIRs were registered against the violators including transporters, machine operators and they have 

confiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023 

has observed that the report so submitted by the Member Secretary, does not' disclose the extent 

of illegal mining and is absolutely silent in respect of the stone crushers which are operating in 

the area either illegally or legally. 
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PUNJAB 

,~~, 
4

) The Punjab Pollution Control Board being the prescribed authority is monitoring 
the stone crushers of the Stat 'th d 

e WI regar to the compliance of the provisions of the Water 
(Prevention and Control of Pollut' ) A t · 

ion c, 1974 and the Air (Prevention and Control of Pollution) 
Act, 

1981 
including the code of practice laid down by the Government. It is observed by the Board 

many 
st

one crushers are operating in the area and the Department of Mining has registered FIR 

againSt the units for indulgence into illegal mining. The Board has taken action against 4 Stone 

Crushers and Environmental Compensation was imposed in view of the facts and circumstances 
of the cases. 

5) It is relevant to mention here that the reply filed by the Mining Department -before 

the Hon'ble National Green Tribunal in OA no. 624/2023 reveals that - total 110 F!Rs have been 

registered against illegal mining in Ropar District since 01.01.2023. The Hon-'ble National Green 

Tribunal vide order dated 11.01.2024 has observed that - through the report of Mining 

Department discloses the action against 13 Stone crusher but- the report submitted by the PPCB 

mention action only against 4 no. stone crusher. 

6) After due consideration of the ma,tter, it is observed that M/s Siddhi Vanayak 

Stone Crusher, Village Ailgran, Rupnagar, was granted varied 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 

1981 on 23/08/2021 upto 30/09/2023, for crushing, screening cum washing of aggregates @ 

6000 sq.m /day, subject to the conditions mentioned therein. The Stone Crusher has got its 

'consent to operate' auto-renewed under the Water (Prevention & Control of Pollution) Act, 1974 

and under the Air (Prevention & Control of Pollution) Act, 1981 on 27.10.2023 with validity upto 

27.10.2028, subject to the conditions mentioned therein. 

7) The premises of M/s Siddhi Vanayank Stone Crusher, Village Ailgran was visited 

by the officer of the Board on 19.01.2024 and it was observed that the Stone Crusher is not 

complying and was violating the provisions of the Water (Prevention & Control of Pollution) Act, 

1974, Air (Prevention & Control of Pollution) Act, 1981 and code of practice for such units laid 

down by the Government. It is further observed that the Stone Crusher has got its 'consent to 

operate' auto-renewed under the above statute's by filing the wrong/ false information / 

documents . Hence, the consent to operate under the Water (Prevention & Control of Pollution) 

Act, 197 4 of the industry was revoked vide letter no. 116 dated 24/01/2024 & consent to operate 

under the Air (Prevention & Control of Pollution) Act, 1981 of the industry was cancelled vide letter 

no. 118 dated 24/01/2024. 

-2-
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PUNJAB POLLUTION CONTROL BOARD 

8) It is pertinent to mention here tha~ - Senior Superintendent of Police Ropar has 

requested to cancel the registration of 13 Stone Crusher due to registration of various FIRs against 

them. The Mining Department after affording personal hearing to the concerned Stone Crushers 

has issued speaking orders to cancel the registration of all these units . The facts and 

circumstances of the matter had confirmed that - environmental damage has been caused by the 

13 Stone Crusher in the area against whom various FIR, have been registered for illegal mining. 

9) 
The case was considered by the Competent Authority, of the PPCB and it was 

decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s 

31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the Stone 

Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore, notice to 

issue· directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended 

in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was issued to M/s 

Siddhi Vanayak Stone Crusher with an opportunity of personal hearing before the undersigned, 

Chairman of the Board on 13/02/2024 vide Board's letter no. 10581 dated 02/02/2024. 

10) 
No one attended the hearing of M/ s Siddhi Vanayk Stone Crusher, but one person 

namely Sh. Bhajan Lal, (informed him as a friend of owner) without authority letter submitted 

written reply on behalf of crusher, which was taken on record. After hearing the officers of the 

Board and the representative of the unit and after considering the material facts of the case, 

certain decisions including the decision to impose Environmental Compensation upon M/s Siddhi 

Vanayk Stone Crusher as mentioned below were taken, in the case. 

i. The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 

1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be 

confirmed 
a) That the industry shall take all necessary steps to close down its operations. 

b) That the industry shall stop forthwith discharging any effluent / emissions from its 

industrial premises or through any mode. 
c) That the industry will immediately stop its activities and will not restart the same 

unless all necessary water and air pollution control measures are taken and obtains 

valid consents of the Board. 
d) That the Punjab State Power Corporation Ltd. authorities shall be directed to 

disconnect the supply of electricity available to the industry. 

e) That DG sets installed by the industry shall be sealed. 

-3-
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PUNJAB POLLUTION CONTROL BOARD 

Lt.gal action/ launching the prosecution tinder the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 

shall be taken against the industry and its responsible persons. 

The industry shall deposit Environmental Compensation amounting to Rs .7,25,000/- for 

violating the environme t 1 · · · n a norms, within 7 days m the office of the Environmental 

Engineer, Regional Office, Rupnagar. The orders in this regard shall be issued separately. 

11) That the proceedings of personal hearing held on 13.02.2024 before the 

undersigned, Chairman of the Board containing the decisions explained in para no. 10 above were 

conveyed to the unit vide letter no. 12032 dated 14.02.2024 for compliance. 

12) It is pertinent to mention here that the Environmental Compensation for the 

period of violation from O 1.10.2023 to 24.01.2024 was calculated in accordance with the 

methodology evolved by the Central Pollution Control Board in the matter of Original 

Application No. 593 of 2017 (WPC no. 375 of 2012] titled as Paryavaran Suraksha sarniti and 

another v/s Union oflndia and others. The Environmental Compensation for the total period 

of violation of 116 days (01.10.2023 to 24.01.2024) was calculated to be Rs. 7,25,000/ - for 

violation of the provisions of the Water (Prevention & Control of Pollution) Act, 197 4 and the 

Air (Prevention & Control of Pollution) Act, 1981 'and for causing damage to the environment. 

Therefore, M/s Shiddi Vanayak Stone Crusher, Village Ailgran, District Rupnagar 
13) 
is hereby directed to deposit an amount of Rs. 7,25,000/- (Seven Lakhs Twenty Five Thousand 

only) as environmental compensation with the office of the Punjab Pollution Control Board for the 

period of violation of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and 

the Air (Prevention & Control of Pollution) Act, 1981 as explained in the preceding paragraphs, 

within 15-days from the date ofreceipt of this order, failing which necessary action will be initiated 

for recovery of the amount of environmental compensation by adopting coercive measures . 

14) 
Take notice that no further intimation or reminder will be issued or served by the 

Board in this regard after lapse of stipulated period of 15-days. The Environmental Engineer, 

Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensure compliance of 

directions. 

-4-

Yyla~~. '\A.~ f«i,.), 
Dr. (Prof.) Adarsh Pal Vig 

Chair~ 

224



225



226



227



228



(') ___ ,... (') ..... ..... 

ttt=f'a "4.~fie O(cdM" aa~ 
-

PUNJAB POLLUTION CONTROL BOARD 

No . ... J:I. ......... .. 

Subject: Imposition of Environmental Compensation for violation of the 

provisions of Environmental Laws upon M/s Grewal Stone Crusher, 

Village Khera KaJmot, Tehsil Nangal, District Rupnagar. 

Order 

In order to protect and improve the environment and for prevention of hazards 

to human beings, other living creatures, plants and property and maintaining or resorting 

the wholesomeness of water and to preserve the quality of air, the Parliament of India had 

enacted the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and 

Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and certain rules 

under the provisions of the Environment (Protection) Act, 1986 and all these Laws are 

collectively and severally being referred to as the Environmental Laws. The Punjab Pollution 

Control Board being the statutory regulatory authority is implementing the provisions of the 

above-mentioned statutes in the State of Punjab. 

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the 

basis of the news item dated 28.09.2023 published in the Tribune titled "Hills 'vanish' as 

illegal mining rampant in Beet area" has registered Original Application No. 624 of 2023. 

News item discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet 

in the Beet area of Garhshankar sub-Division, are slowly vanishing. As per the news report, 

the mining mafia is carrying out illegal mining in the forests and mountains and that the 

stone crusher operators in the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi 

mansowal along with Mahindpur, Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa 

Salsunga of Rupnagar District have ravaged the green cover due to illegal mining. News 

Report further states that illegal mining has reached to a record level of 200 ft. deep and at 

some places, entire hills have been erased by the mining mafia and inspite of the complaint, 

no action is being taken by the competent authorities. 

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble 

National Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area 

the traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed 

that the FIRs were registered against the violators including transporters, machine operators 

and they have confiscated the machinery. The Hon'ble National Green Tribunal in its order 

-1-

~•3•~d<! ~, ~ ~' l..ffcww - 147001 

Phone . . . Vatavaran Bhawan, Nabha Road, Patiala - 147001 

Website· :c~;~~b i~~7~2r~7
~\~0 ~~er Secretary : 0175-2215802 (0), 2215636 (FAX) 

· · - a, . c a1rmanppcb@yahoo.in I msppcb@gmail.com I 

229



PUNJAB POLL-UTION CONTROL BOARD 

) PUNJAB 

~ 

~ ,~,, 
dated 16.10.2023 has obs d th h 

erve at t e report so submitted by the Member Secretary does 

not disclose the extent of ille al · · d · ' 
g mmmg an 1s absolutely silent in respect of the stone 

crushers which are operating in the area either illegally or legally. 

4) The Punjab Pollution Control Board being the prescribed authority is 

monitoring the stone crushers of the State with ~egard to the compliance of the provisions of 

the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control 

of Pollution) Act, 1981 including the code of practice laid down by the Government. It is 

observed by the Board many stone crushers are operatii:ig in the area and the Department of 

Mining has registered FIR against the units for indulgence into illegal mining. The Board has 

taken action against 4 Stone Crushers and Environmental Compensation was imposed in 

view of the facts and circumstances of the cases. 

5) It is relevant to mention here that the reply filed by the Mining Department -

before the Hon'ble National Green Tribunal in OA no. 624/2023 reveals that - total 1 IO FIRs 

have been registered against illegal mining in Ropar District since 01.01.2023 . The Hon'ble 

National Green Tribunal vide order dated 11.01.2024 has observed that - through the report 

of Mining Department discloses the action against 13 Stone crusher but - the report 

submitted by the PPCB mention action only against 4 no. stone crusher. 

6) After due consideration of the matter, it is observed that M/s Grewal Stone 

Crusher, was granted varied 'consent to operate' under the Water (Prevention & Control of 

Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 on 

28/07/2020, both valid upto 30/06/2025 for crushing of river bed material@4000 CFT/day, 

subject to the conditions mentioned therein. 

7) The premises M/s Grewal Stone Crusher, Village Khera Kalmot, Tehsil Nangal, 

District Rupnagar was visited by the officer of the Board on 19.01.2024 and it was observed 

that the industry is not complying and was violating the provisions of the Water (Prevention 

& Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code 

of practice for such units laid down by the Government. The consent to operate under the 

Water (Prevention & Control of Pollution) Act, i974 was revoked vide letter no. 122 dated 

24/01/2024 & consent to operate under the Air (Prevention & Control of Pollution) Act, 1981 

of the industry was cancelled vide letter no. 120 dated 24/01/2024. 

-2-
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8) It is pertinent to mention here that - Senior Superintendent of Police Ropar 

has requested to cancel the registration of 13 Stone Crusher due to registration of various 

FIRs against them. The Mining Department aftei: affording personal hearing to the concerned 

Stone Crushers has issued speaking orders to cancel the registration of all these units. The 

facts and circumstances of the matter had confirmed that - environmental damage has been 

caused by the 13 Stone Crusher in the area against whom various FIR, have been registered 

for illegal mining. 

9) The case was considered by the Competent Authority, of the PPCB and it was 

decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and 

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the 

Stone Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore, 

notice to issue directions u/s 33-A of the Water (Prevention & Control of Pelllution) Act, 1974 

as amended in 1988 & u/ s 31-A of the Air (Prevention· & Control of Pollution) Act, 1981 was 

issued to M/s Grewal Stone Crusher with an opportunity of personal hearing before the 

undersigned, Chairman of the Board on 13/02/2024 vide Board's letter no. 10583 dated 

02/02/2024. 

10) Sh. Tej Pal Singh, Partner ofM/s Grewal Stone Crusher attended the hearing 

before the undersigned, Chairman of the Board on 13.02.2024 and stated that - the Stone 

Crusher is not involved in any kind of illegal mining. Further, he requested to give some time 

to comply with the entire code of practice for stone crushing unit as well as provisions of the 

Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981. After hearing the officers of the Board and the representative of the unit 

and after considering the material facts of the case, certain decisions including the decision 

to impose Environmental Compensation upon M/s Grewal Stone Crusher as mentioned below 

were taken, in the case. 

i. The following directions u/ s 33-A of the ':\7ater (Prevention & Control of Pollution) Act, 

1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be 

confirmed: 

a) That the industry shall take all necessary steps to close down its operations. 

b) That the industry shall stop forthwith discharging any effluent / emissions 

from its industrial premises or through any mode. 
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c) That the industry will immediately stop its activities and will not restart the 

same unless all necessary water and air pollution control measures are taken 

and obtains valid consents of the Board. 

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to 

disconnect the supply of electricity available to the industry. 

e) That DG sets installed by the industry shall be sealed. 

ii. Legal action/ launching the prosecution under the provisions of the Water (Prevention 

& Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 

1981 shall be taken against the industry and its responsible persons. 

iii. The industry shall deposit Environmental Compensation amounting to Rs. 37,500/­

for violating the environmental norms, within 7 days in the office of the Environmental 

Engineer, Regional Office, Rupnagar. The orders in this regard shall be issued 

separately. 

11) That the proceedings of personal hearing held on 13.02.2024 before the 

undersigned, Chairman of the Board containing the decisions explained in para no. 10 above 

were conveyed to the unit vide letter no. 12030 dated 14.02.2024 for compliance. 

12) It is pertinent to mention here that the Environmental Compensation for the 

period of violation from 19.01.2024 to 24.01.2024 was calculated in accordance with the 

methodology evolved by the Central Pollution Control Board in the matter of Original 

Application No. 593 of 2017 (WPC no. 375 of 2012} titled as Paryavaran Suraksha samiti and 

another v / s Union of India and others. The Environmental Compensation for the total period 

of violation of 6 days (19.01.2024 to 24.01.2024) was calculated to be Rs. 37,500/- for 

violation of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the 

Air (Prevention & Control of Pollution) Act, 1981 and for causing damage to the environment. 

13) Therefore, M/ s Grewal Stone Crusher, Village Khera Kalmot, Tehsil Nangal, 

District Rupnagar is hereby directed to deposit an amount of Rs. 37,500/- (Thirty Seven 

Thousand Five Hundred only) as environmental compensation with the office of the Punjab 

Pollution Control Board for the period of violation of the provisions of the Water (Prevention 

& Control of Pollution) Act, 197 4 and the Air (Prevention & Control of Pollution) Act, 1981 as 

explained in the preceding paragraphs, within I'S-days from the date of receipt of this order, 

failing which necessary action will be initiated for recovery of the amount of environmental 

compensation by adopting coercive measures. 
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14) Take notice that no further intim~tion or reminder will be issued or served by 
the Board in this regard after lapse of stipulated period of 15-days. The Environmental 
Engineer, Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensure 
compliance of directions. 

-5-
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Imposition of Environmental Compensation for violation of the 

provisions of Environmental Laws upon M/s Bhalla Cone Crusher, Villlage 

Bhalri, Tebsil Nangal, Anandpur Sahib, Nangal, Rupnagar. 

Order 

In order to protect and improve the environment and for prevention of hazards to 

human beings; other living creatures, plants and property and maintaining or resorting the 

wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted the 

Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) 

Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions of the 

Environment (Protection) Act, 1986 and all these Laws are collectively and severally being referred 

to as the Environmental Laws. The Punjab Pollution Control Board being the statutory regulatory · 

authority is implementing the provisions of the above-mentioned statutes in the State of Punjab. 

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the 

basis of the news item dated 28.09.2023 published in the Tribune titled "Hills 'vanish' as illegal 
I 

mining rampant in Beet area" has registered Original Application No. 624 of 2023. News item 

discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area 

of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia is 

carrying out illegal mining in the forests and mountains and that the stone crusher operators in 

the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpu r , 

Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged 

the green cover due to illegal mining. News Report further states that illegal mining has reached 

to a record level of 200 ft. deep and at some places, entire hills have been erased by the mining 

mafia and inspite of the complaint, no action is being taken by the competent authorities. 

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble 

National Green Tribunal in 0.A No. 624 of 2023 disclosing that during the visit of the area the 

traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed that the 

FIRs were registered against the violators including transporters, machine operators and they have 

confiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16 .10.2023 

has observed that the report so submitted by the Member Secretary, does not disclose the extent 

of illegal mining and is absolutely silent in respect of the stone crushers which are operating in 

the area either illegally or legally. 
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4) The Punjab Pollution Control Board being the prescribed authority is monitoring 

the stone crushers of the State with regard to the compliance of the provisions of the Water 

(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) 

Act, 1981 including the code of practice laid down by the Government. It is observed by the Board 

many stone crushers are operating in the area and the Department of Mining has registered FIR 

against the units for indulgence into illegal mining. The Board has taken action against 4 Stone 

Crushers and Environmental Compensation was imposed in view of the facts and circumstances 

of the cases. 

5) It is relevant to mention here that the reply filed by the Mining Department -before 

the Hon'ble National Green Tribunal in OA no. 624/2023 reveals that - total 110 FIRs have been 

registered against illegal mining in Ropar District since 01.01.2023. The Hon'ble National Green 

Tribunal vide order dated 11.01.2024 has observed that - through the report of Mining 

Department discloses the action against 13 Stone crusher but- the report submitted by the PPCB 

mention action only against 4 no. stone crusher. 

6) After due consideration of the matter, it was observed that M/ s Bhalla Cone 

Crusher was granted consent to operate under the provisions of Water (Prevention and Con trol of 

Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 1981 on 

21/10/2022, valid upto 31/03/2023 for operation of Crushing, Screening & Washing of 

Aggregates @ 8200 CFT/day, under orange category with conditions mentioned therein. 

7) The premises ofM/s Bhalla Cone Crusher, Village Bhalri, Tehsil Nangal was visited 

by the officer of the Board on 08.11.2023 and it was observed that the Stone Crusher is not 

complying and was violating the provisions of the Water (Prevention & Control of Pollution) Act, 

1974, Air (Prevention & Control of Pollution) Act, 1981 and code of practice for such u nits laid 

down by the Government. Therefore, show cause notice for violations of the provisions of the Water 

Act, 1974 vide no. 2965 dated 20.11.2023 and the Air Act, 1981 vide no. 2966 dated 20.11.2023 

with an opportunity of personal hearing before the Environmental Engineer on 24.11.2023. 

Ho~ever, the industry has failed to attend the said hearing. The Stone Crusher has not given any 

clarification whether the material procured by the Stone Crusher is from the approved Mining 

3ites or illegal mining sites. As such, it may also apprehend that the stone crusher may involve in 

illegal mining in the District Rupnagar. Thereafter, the matter has been considered by the 

Competent Authority and notice u/s 33-A of the Water (Prevention and Control of Pollution) Act, 

1974 and u/s 31-A of the Air (Prevention and Control of Pollution) Act, 1981 was issued to the 

stone crusher vide letter no. 9427-28 dated 11.12.2023 alongwith an opportunity of per sonal 
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~ -....v-
hearing before the Chief Environmental Engineer the Board on 18.12.2023. It was mentioned in 

the notice that the directions will be issued for its closure. 

8) It is pertinent to mention here that - Senior Superintendent of Police Ropar has 

requested to cancel the registration of 13 Stone Crusher due to registration of various FIRs against 

them. The Mining Department after affording personal hearing to the concerned Stone Crushers 

has issued speaking orders to cancel the registration of all these units. The facats and 

circumstances of the matter had confirmed that - environmental damage has been caused by the 

13 Stone Crusher in the area against whom various FIR, have been registered for illegal mining. 

M/s Puri Stone Crusher operating at Village Plata, Tehsil Anandpur Sahib, District Rupnagar is 

one of the Stone Crusher one of the list of 13 Stone Crusher. 

9) The case was considered by the Competent Authority, of the PPCB and it was 

decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s 

31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the Stone 

Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore, notice to 

issue directions u/ s 33-A of the Water (Prevention & Control of Pollution) Act, 197 4 as amended 

in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was issued to M/s 

Balla Cone Crusher with an opportunity of personal hearing before the Chairman of the Board on 

13/0~/2024 vide Board's letter no. 1075-76 dated 02.02.2024. 

10) Sh. Naresh Kumar, Accountant of M/ s Bhalla Cone Crusher attended the hearing 

before the Chairman of the Board on 13.02.2024 and stated that - the Stone Crusher is not 

involved in any kind of illegal mining on hills as it has sufficient stock in its premises. The 

representative submitted written reply which was taken on record. After hearing the officers of the 

Board and the representative of the unit and aft,er considering the material facts of the case, 

certain decisions including the decision to impose Environmental Compensation upon M/s Bhalla 

Cone Crusher as mentioned below were taken, in the case. 

a) The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 

1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be 

confirmed: 

i. That the industry shall take all necessary steps to close down its operations. 

ii. That the industry shall stop forthwith discharging any effluent / emissions from its 

industrial premises or through any mode. 

iii. That the industry will immediately stop its activities and will not restart the same 

unless all necessary water and air pollution control measures are taken and obtains 

valid consents of the Board. 

-3-
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iv. 
That 

the Punjab State Power Corporation Ltd. authorities shall be directed to 

disconnect the supply of electricity available to the industry. 

v. That DG sets installed by the industry shall be sealed. 

b) Legal action I launching the prosecution under the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 

shall be taken against the industry and its responsible persons. 

c) The industry shall deposit Environmental Compensation amounting to Rs.18,56,250 /- for 

violating the environmental norms, within 7 days in the office of the Environmental 

Engineer, Regional Office, Rupnagar. The orders in this regard shall be issued separately. 

That the proceedings of personal hearing held on 13.02.2024 before the Chairman 

of the Board containing the decisions explained in para no. 10 above were conveyed to the unit 

vide letter no. 12011 dated 14.02.2024 for compliance. 

12) It is pertinent to mention here that the Environmental Compensation for the period 

of violation from 01.04.2023 to 22.01.2024 was calculated in accordance with the methodology 

evolved by the Central Pollution Control Board in the matter of Original Application No. 593 of 

2017 (WPC no. 375 of 2012] titled as Paryavaran Suraksha samiti and another v / s Union of India 

and others. The Environmental Compensation for the total period of violation of 297 days 

(01.04.2023 to 22.01.2024) was calculated to be Rs. 18,56,250/- for violation of the provisions of 

the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 and for causing damage to the environment. 

13) Therefore, M/s Bhalla Cone Crusher is hereby directed to deposit an amount of 

Rs. 18,56,250/- (Eighteen Lakhs Fifty Six Thousand Two Hundred Fifty only) as environmental 

compensation with the office of the Punjab Pollution Control Board for the periou of violation of 

the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention 

& Control of Pollution) Act, 1981 as explained in t,he preceding paragraphs, within 15-days from 

the date of receipt of this order, failing which necessary action will be initiated for recovery of the 

amount of environmental compensation by adopting coercive mea1:un.s. 

14) Take notice that no further intimation or reminder will be issued or served by the 

Board in this regard after lap&e of stipulated period of 15-days. The Environmental Engineer, 

Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensure compliance of 

directions. 
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Chairman 

~ 

241



&c No ...................... . 

Subject: 

n_.....,,.... --ir'T"'-- n ~ ~ 

i.jtf18 ?J~ffc: o<cdM T'T8-rd~-
-

PUNJAB POLLUTION CONTROL BOARD 

Imposition of Environmental Compensation for violation of the 

provisions of Environmental Laws upon M/s Bharat Stone Crusher, 

Village Plata, Tehsil Anandpur Sahib, District Rupnagar. 

Order 

In order to protect and improve the environment and for prevention of hazards to 

human beings, other living creatures, plants and property and maintaining or resorting the 

wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted the 

Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) 

Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions of the 

Environment (Protection) Act, 1986 and all these Laws are collectively and severally being referred 

to as the Environmental Laws. The Punjab Pollution Control Board being the statutory regulatory 

authority is implementing the provisions of the above-mentioned statutes in the State of Punjab. 

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the 

basis of the news item dated 28.09.2023 published in the Tribune titled "Hills 'vanish' as illegal 

mining rampant in Beet area" has registered Original Application No. 624 of 2023. News item 

discloses that on account of th~ illegal mining, Shivalik Hills, as high as 200 feet in the Beet area 

of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia is 

carrying out illegal mining in the forests and mountains and that the stone crusher operators in 

the villages ofKalewal-Beet, Khuralgarh Sahib and Garhi Mansowal along with Mahindpur, Kheda, 

Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the 

green cover due to illegal mining. News Report fur!her states that illegal mining has reached to a 

record level of 200 ft. deep and at some places, entire hills have been erased by the mining mafia 

and inspite of the complaint, no action is being taken by the competent authorities. 

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble 

National Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area the 

traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed that the 

FIRs were registered against the violators including transporters, machine operators and they have 

confiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023 

has observed that the report so submitted by the Member Secretary, does not disclose the extent 

of illegal mining and is absolutely silent in respect of the stone crushers which are operating in 

the area either illegally or legally. 
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4) The Punjab Pollution Control Board being the prescribed authority is monitoring 

the stone crushers of the State with regard to the compliance of the provisions of the Water 

(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) 

Act, 1981 including the code of practice laid down by the Government. It is observed by the Board 

many stone crushers are operating in the area and the Department of Mining has registered FIR 

against the units for indulgence into illegal mining. The Board has taken action against 4 Stone 

Crushers and Environmental Compensation was imposed in view of the facts and circumstances 

of the cases. 

5) It is relevant to mention here that the reply filed by the Mining Department -before 

the Hon'ble National Green Tribunal in OA no. 624/2023 reveals that - total 110 FIRs have been 

registered against illegal mining in Ropar District since 01.01.2023. The Hon'ble National Green 

Tribunal vide order dated 11.01.2024 has observed that - through the report of Mining 
Department discloses the action against 13 Stone crusher but- the report submitted by the PPCB 

mention action only against 4 no. stone crusher. 

6) After due consideration of the matter, it is observed that M/s Bharat Stone 
Crusher, Village Plata, Tehsil Anandpur Sahib, District Rupnagar., was granted consent to operate 

under the provisions of Water (Prevention and Control of Pollution) Act, 1974 and the Air 

(Prevention and Control of Pollution) Act, 1981 on 24.01.2023 valid upto 30/09/2023 for 
crushing, screening and washing of river bed material@ 3000 CFT / day, subject to the conditions 

mentioned therein. The Stone Crusher has got its 'consent to operate' auto-renewed under the 
Water (Prevention & Control of Pollution) Act, 1974 and under the Air (Prevention & Control of 

Pollution) Act, 1981 on 23.10.2023 with validity upto 23.10.2028, subject to the conditions 
mentioned therein. 

7) The premises ofM/s Bharat Stone Crusher, Village Plata, Tehsil Anandpur Sahib, 

District Rupnagar was visited by the officer of the Board on 24.01.2024 and it was observed that 
the Stone Crusher is not complying and was violating the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code of 

practice for such units laid down by the Government. It is further observed that the Stone Crusher 

has got its 'consent to operate' auto-renewed under the above statutes by filing the wrong/ false 

information / documents. Hence, the consent to operate under the Water (Prevention & Control 

of Pollution) Act, 1974 of the industry was revoked vide letter no. 135 dated 25/01/2024 & consent 

to operate under the Air (Prevention & Control of PoJlution) Act, 1981 of the industry was cancelled 
vide letter no. 133 dated 25/01/2024, due to above said violations. 
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8) It is pertinent to mention here that - Senior Superintendent of Police Ropar has 

requested to cancel the registration of 13 Stone Crusher due to registration of various FIRs against 

them. The Mining Department after affording personal hearing to the concerned Stone Crushers 

has issued speaking orders to cancel the registration of all these units. The facts and 

circumstances of the matter had confirmed that - environmental damage has been caused by the 

13 Stone Crusher in the area against whom various FIR, have been registered for illegal mining. 

9) The case was considered by the Competent Authority, of the PPCB and it was 

decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s 

31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the Stone 

Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore, notice to 

issue directions u/s 33-A of the Wat~r (Prevention & Control of Pollution) Act, 1974 as amended 

in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was issued to M/s 

Bharat Stone Crusher with an opportunity of personal hearing before the undersigned, Chairman 

of the Board on 13/02/2024 vide Board's letter no. 10587 dated 02/02/2024. 

10) Sh. Sanjeev Kumar, Partner of M/s Bharat Stone Crusher attended the hearing 

before the undersigned, Chairman of the Board on ·13.02.2024 and stated that- the Stone Crusher 

is not involved in any kind of illegal mining. The representative submitted written reply which was 

taken on record. After hearing the officers of the Board and the representative of the unit and after 

considering the material facts of the case, certain decisions including the decision to impose 

Environmental Compensation upon M/s Bharat Stone Crusher as mentioned below were taken, 

in the case. 

L 

i. The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 

1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be 

confirmed: 

a) That the industry shall take all necessary steps to close down its operations. 

b) That the industry shall stop forthwith discharging any effluent / emissions from its 

industrial premises or through any mode. 

c) That the industry will immediately stop its activities and will not restart the same 

unless all necessary water and air pollution control measures are taken and obtains 

valid consents of the Board. 

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to 

disconnect the supply of electricity available to the industry. 

e) That DG sets installed by the industry shall be sealed. 
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ii. 

iii. 

Legal action/ launching the prosecution under the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 

shall be taken against the industry and its responsible persons. 

The industry shall deposit Environmental Compensation amounting to Rs. 5,93,750/- for 

violating the environmental norms, within 7 days in the office of the Environmental 

Engineer, Regional Office, Rupnagar. The orders in this regard shall be issued separately. 

llj That the proceedings of personal hearing held on 13.02.2024 before the 

undersigned, Chairman of the Board containing the decisions explained in para no. 10 above were 

conveyed to the unit vide letter no. 12038 dated 11,02.2024 for compliance. 

12) It is pertinent to mention here that the Environmental Compensation for the period 

of violation from 23.10.2023 to 25.01.2024 was calculated in accordance with the methodology 

evolved by the Central Pollution Control Board in the matter of Original Application No. 593 of 

2017 (WPC no. 375 of 2012] titled as Paryavaran Suraksha Samiti and another v / s Union oflndia 

and others. The Environmental Compensation for the total period of violation of 95 days 

(23.10.2023 to 25.01.202423.10.2023 to 25.01.2024) was calculated to be Rs. 5,93,750/- for 

violation of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 and for causing damage to the environment. 

13) Therefore, M/s Bharat Stone Crusher is hereby directed to deposit an amount of 

Rs. 5,93,750/- (Five Lakhs Ninety-Three Thousand Seven Hundred Fifty Rupee only) as 

environmental compensation with the office of the Punjab Pollution Control Board for the period 

of violation of the provisions of the Water (Preventi9n & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 as explained in the preceding paragraphs, within 15-

days from the date of receipt of this order, failing which necessary action will be initiated for 

recovery of the amount of environmental compensation by adopting coercive measures . 

14) Take notice that no further intimation or reminder will be issued or served by the 

Board in this regard after lapse of stipulated period of IS-days. The Environmental Engineer, 

Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensure compliance of 

directions. 
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Subject: Imposition of Environmental Compensation for violation of the 
provisions of Environmental Laws upon M/s Sai Stone Crusher, Village 
Swara, Tehsil Anandpur Sahib, District Rupnagar. 

In order to protect and improve the environment and for prevention of hazards to 

human beings, other living creatures, plants and property and maintaining or resorting the 

wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted the 

Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) 

Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions of the 

Envirunment (Protection) Act, 1986 and all these Laws are collectively and severally being referred 

to as the Environmental Laws. The Punjab Pollution Control Board being the statutory regulatory 

authority is implementing the provisions of the above-mentioned statutes in the State of Punjab. 

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the 

basis of the news item dated 28.09.2023 published in the Tribune titled "Hills 'vanish' as illegal 

mining rampant in Beet area" has registered Original Application No. 624 of 2023. News item 

discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area 

of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia is 

carrying out illegal mining in the forests and mountains and that the stone crusher operators in 

the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur, 

Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged 

the green cover due to illegal mining. News Report further states that illegal mining has reached 

to a record level of 200 ft. deep and at some places, entire hills have been erased by the mining 

mafia and inspite of the complaint, no action is being taken by the competent authorities. 

3) 
The Punjab Pollution Control Board has filed short reply before the Hon'ble 

National Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area the 

traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed that the 

FIRs were registered against the violators including transporters, machine operators and they have 

confiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023 

has observed that the report so submitted by the Member Secretary, does not disclose the extent 

of illegal mining and is absolutely silent in respect of the stone crushers which are operating in 

the area either illegally or legally. 
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4hl The Punjab Pollution Control Board being the prescribed authority is monitoring 
t e stone crushers of th St t . h e a e wit regard to the compliance of the provisions of the Water 
(Prevention and Control f p ll . ) 0 0 utton Act, 1974 and the Air (Prevention and Control of Pollution) 

Act, 1981 including the code of practice laid down by the Government. It is observed by the Board 

many st0ne crushers are operating in the area and the Department of Mining has registered FIR 

against the units for indulgence into illegal mining. The Board has taken action against 4 Stone 

Crushers and Environmental Compensation was imposed in view of the facts and circumstances 

of the cases. 

5) It is relevant to mention here that the reply filed by the Mining Department -before 

the Hon'ble National Green Tribunal in OA no. 624/2023 reveals that - total 110 F!Rs have been 

registered against illegal mining in Ropar District since 01.01.2023. The Hon'ble National Green 

Tribunal vide order dated 11.01.2024 has observed that - through the report of Mining 

Department discloses the action against 13 Stone crusher but - the report submitted by the PPCB 

mention action only against 4 no. stone crusher. 

6) After due consideration of the matter, it is observed that M/s Sai Stone Crusher, 

Village Swara, Tehsil Anandpur Sahib, District Rupnagar, was granted 'consent to operate' under 

the W13.ter (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) 

Act, 1981 on 25/10/2021 valid upto 30/09/2023 for Crushing, Screening, washing of river bed 

material@ 9,000 CFT/day, subject to the conditions mentioned therein. The premises of M/s Sai 

Stone Crusher was visited by the officer of the Board on 10.08.2023 and it was observed that the 

Stone Crusher is not complying and was violating the provisions of the Water (Prevention & Control 

of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code of practice for 

such units . laid down by the Government. Thereafter, the show cause notice for revocation / 

cancellation under the provisions of the Water (Prevention & Control of Pollution) Act, 197 4 & the 

Air (Prevention & Control of Pollution) Act, 1981 was issued vide Board's letter no. 2246-4 7 dated 

28/08/2023 alongwith t_he opportunity of personal hearing before the Environmental Engineer, 

Regional Office, Rupnagar on 08/09/2023. The proceedings of the personal hearing were 

conveyed to the industry vide Board's letter no. 2844 dated 31/10/2023. The Stone Crusher has 

got its 'consent to operate' auto-renewed under the Water (Prevention & Control of Pollution) Act, 

1974 and under the Air (Prevention & Control of Pollution) Act, 1981 on 04.11.2023 valid upto 

04.11.2028., subject to the conditions mentioned therein. 

7) The premises of M/s Sai Stone Crusher was visited by the officer of the Board on 

20.12.2023 and it was observed that the Stone c;11sher is not complying and was violating the 

provisions of the Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of 
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Pollution) Act, 1981 and c d f • . . 0 e O practice for such umts lrud down by the Government. It is further 
observed that the Stone C h h · , rus er as got its consent to operate' auto-renewed under the above 
statutes by filing the wrong/ false information/ documents. Hence, the consent to operate under 

the Water (Prevention & Control of Pollution) Act, 197 4 of the industry was revoked vide letter no. 

88 dated 18/01/2024 & consent to operate under'the Air (Prevention & Control of Pollution) Act, 

1981 of the industry was cancelled vide letter no. 90 dated 18/01/2024. 

8) It is pertinent to mention here that - Senior Superintendent of Police Ropar has 

requested to cancel the registration of 13 Stone Crusher due to registration of various FIRs against 

them. The Mining Department after affording personal hearing to the concerned Stone Crushers 

has issued speaking orders to cancel the registration of all these units . The facts and 

circumstances of the matter had confirmed that - environmental damage has been caused by the 

13 Stone Crusher in the area against whom various FIR, have been registered for illegal mining. 

9) The case was considered by the Competent Authority, of the PPCB and it was 

decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s 

31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the Stone 

Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore, notice to 

issue directions u/s 33-A of the Water (Prevention' & Control of Pollution) Act, 1974 as amended 

in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was issued to M/s Sai 

Stone Crusher with an opportunity of personal hearing before the undersigned, Chairman of the 

Board on 13/02/2024 vide Board's letter no. 10595 dated 02/02/2024. However, the industry 

has failed to attend the hearing on the said date and time. 

10) No one attended the hearing of M/s Sai Stone Crusher. After hearing the officers 

of the Board and after considering the material facts of the case, certain decisions including the 

decision to impose Environmental Compensation upon M/s Sai Stone Crusher as mentioned below 

were taken, in the case. 

i. The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 

1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be 

confirmed: 

a) That the industry shall take all nec'essary steps to close down its operations. 

b) That the industry shall stop forthwith discharging any effluent / emissions from 

its industrial premises or through any mode. 
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ii. 

iii .. 

11) 
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c) That the industry will immediately stop its activities and will t no restart the same 
unless all necessary water and air pollution control measures are taken and 
obtains valid consents of the Board. 

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to 

disconnect the supply of electricity available to the industry. 

e) That DG sets installed by the industry shall be sealed. 

Legal action/ launching the prosecution under the provisions of the Water (Prevention & 

Control of Pollution) Act, 197 4 and the Air (Prevention & Control of Pollution) Act, 1981 

shall be taken against the industry and its responsible persons. 

The industry shall deposit Environmental Compensation amounting to Rs. 11,75,000/-

for violating the environmental norms, within 7 days in the office of the Environmental 

Engineer, Regional Office, Rupnagar. The orders in this regard shall be issued separately. 

That the proceedings of personal hearing held on 13.02.2024 before the 

undersigned, Chairman of the Board containing the decisions explained in para no. 10 above were 

conveyed to the unit vide letter no. 12028 dated 14.02.2024 for compliance. 

12) It is pertinent to mention here that the Environmental Compensation for the period 

of violation from 10.08.2023 to 13.02.2024 was calculated in accordance with the methodology 

evolved by the Central Pollution Control Board in the matter of Original Application 188 days 

(10.08.2023 to 13.02.2024) was calculated to be Rs. 11,75,000/- for violation of the provisions of 

the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 and for causing damage to the environment. 

13) Therefore, M/s Sai Stone Crusher is hereby directed to deposit an amount of Rs . 

11,75,000/- (Eleven Lakhs Seventy Five Thousanct'Only) as environmental compensation \vith the 

office of the Punjab Pollution Control Board for the period of violation of the provisions of the Water 

(Prevention & Control of Pollution) Act, 197 4 and the Air (Prevention & Control of Pollution) Act, 

1981 as explained in the preceding paragraphs, within 15-days from the date of receipt of this 

order, failing which necessary action will be initiated for recovery of the amount of environmental 

compensation by adopting coercive measures. 

14) Take notice that no further intimation or reminder will be issued or served by the 

Board in this regard after lapse of stipulated period of 15-days. The Environmental Engineer, 

Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensure compliance of 

directions. 
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72. No . ..................... . 

Subject: Imposition of Environmental Compensation for violation of the 

provisions of Environmental Laws upon M/s A.S Brar Stone Crusher, 

Village Agampur, Tehsil Anandpur Sahib, District Rupnagar. 

In order to protect and improve the environment and for prevention of hazards to 

human beings, other living creatures, plants and property and maintaining or resorting the 

wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted the 

Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) 

Act, 1981 , the Environment (Protection) Act, 1986 and certain rules under the provisions of the 

Environment (Protection) Act, 1986 and all these Laws are collectively and severally being referred 

to as the Environmental Laws. The Punjab Pollution Control Board being the statutory regulatory 

authority is implementing the provisions of the above-mentioned statutes in the State of Punjab. 

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the 

basis of the news item dated 28.09.2023 published in the Tribune titled "Hills 'vanish' as illegal 

mining rampant in Beet area" has registered Original Application No. 624 of 2023. News item 

discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area 

of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia is 

carrying out illegal mining in the forests and mountains and that the stone crusher operators in 

the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur, 

Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged 

the green cover due to illegal mining. News Report further states that illegal mining has reached 

to a record level of 200 ft. deep and at some places, entire hills have been erased by the mining 

mafia and inspite of the complaint, no action is being taken by the competent authorities. 

3) The Punjab Pollution Control Board has filed short reply before the Hon'ble 

National Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area the 

traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed that the 

FIRs were registered against the violators including transporters, machine operators and they have 

confiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023 

has observed that the report so submitted by the Member Secretary, does not disclose the extent 

of illegal mining and is absolutely silent in respect of the stone crushers which are operating in 

the area either illegally or legally. 
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4
) The Punjab Pollution Control Board being the prescribed authority is monitoring 

the stone crushers of the State with regard to the compliance of the provisions of the Water 

(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) 

Act, 1981 including the code of practice laid down by the Government. It is observed by the Board 

many stone crushers are operating in the area and the Department of Mining has registered FIR 

against the units for indulgence into illegal mining. The Board has taken action against 4 Stone 

Crushers and Environmental Compensation was imposed in view of the facts and circumstances 

of the cases. 

5) It is relevant to mention here that the reply filed by the Mining Department -before 

the Hon'ble National Green Tribunal in OA no. 624/2023 reveals that- total 110 FIRs have been 

registered against illegal mining in Ropar District since 01.01.2023. The Hon'ble National Green 

Tribunal vide order dated 11.01.2024 has observed that - through the report of Mining 

Department discloses the action against 13 Stone crusher but- the report submitted by the PPCB 

mention action only against 4 no. stone crusher. , 

6) After due consideration of the matter, it is observed that M/s A.S Brar Stone 

Crusher, Village Agampur, Tehsil Anandpur Sahib, District Rupnagar was granted consent to 

operate under the provisions of Water (Prevention and Control of Pollution) Act, 1974 and under 

the Air (Prevention & Control of Pollution) Act, 1981 on 06/01/2021, both valid upto 30/09/2023 

for operation of Crushing, Screening and Washing of Aggregates @ 6000 CFT /Day, subject to the 

conditions mentioned therein. The consents to operate granted to the industry were revoked / 

cancelled vide Board's letter no. 3971 dated 28.10.2022, due to the certain violations. 

7) The premises ofM/s A.S Brar Stone Crusher was visited by the officer of the Board 

on 30.08.2023 and it was observed that the Stone Crusher is not complying and was violating the 

provisions of the Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of 

Pollution) Act, 1981 and code of practice for such units laid down by the Government. 

8) The case was considered by the Competent Authority, of the PPCB and it was 

decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and u/s 

31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the Stone 

Crusher with an opport~nity of personal hearing, due to aforesaid violations. Therefore, notice to 

issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 as amended 

in 1988 & u/ s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was issued to M / s 

A.S Brar Stone Crusher, with an opportunity of personal hearing before the Chief Environmental 
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' 
Engineer the Board on 18. l i 2023 vide Board's letter no. 9479-80 dated 12/12/2023. The 

proceedings were conveyed to the industry vide Board's letter no. 9999 dated 08/01/2024. 

9) It is pertinent to mention here that - Senior Superintendent of Police Ropar has 

requested to cancel the registration of 13 Stone Crusher due to registration of various FIRs against 

them. The Mining Department after affording personal hearing to the concerned Stone Crushers 

has issued speaking orders to cancel the registration of all these units. The facts and 

circumstances of the matter had confirmed that - environmental damage has been caused by the 

13 Stone Crusher in the area against whom various FIR, have been registered for illegal mining. 

M/s Adesh Stone Crusher, Village Algran, Tehsil Nangal, District Rupnagar is one of the Stone 

Crusher one- of the lists of Stone Crusher. 

10) The case was considered by the Competent Authority, of the PPCB and it was 

decided to issue notice u/s 33-A of Water (Preven~ion & Control of Pollution) Act, 1974 and u/s 

31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the Stone 

Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore, notice to 

issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, _1974 as amended 

in 1988 & u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was issued to M/ s A.S 

Brar Stone Crusher with an opportunity of personal hearing before the undersigned, Chairman of 

the Board on 13/02/2024 vide Board's letter no. 10579 dated 02/02/2024. 

11) Sh. Gurjeet Singh, Partner of M/s A.S Brar Stone Crusher attended the hearing 

before the undersigned, Chairman of the Board on 13.02.2024 and stated that- the Stone Crusher 

is not involved in any kind of illegal mining. The representative submitted written reply which was 

taken on record. After hearing the officers of the Board and the representative of the unit and after 

considering the material facts of the case, certain decisions including the decision to impose 

Environmental Compensation upon M/s A.S Brar Stone Crusher as mentioned below were taken, 

in the case. 

i. The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 

1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be 

confirmed: 

a) That the industry shall tak_e all necessary steps to close down its operations. 

b) That the industry shall stop forthwith discharging any effiuent / emissions from 

its industrial premises or through any mode. 

c) That the industry will immediately stop its activities and will not restart the same 

unless all necessary water and air pollution control measures are taken and 

obtains valid consents of the Board. 
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iii. 

12) 
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·, 
d) That the Punj~b State . Power Corporation Ltd. authorities shall be directed to 

disconnect the supply of electricity available to the industry. 

e) That DG sets installed by the industry shall be sealed. 

Legal action/ launching the prosecution under the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 

shall be taken against the industry and its responsible persons. 

The industry shall deposit Environmental Compensation amounting to Rs . 32,43,750/­

for violating the environmental norms, within 7 days in the office of the Environmental 

Engineer, Regional Office, Rupnagar. The orders in this regard shall be issued separately. 

That the proceedings of personal hearing held on 13.02.2024 before the 

undersigned, Chairman of the Board containing the decisions explained in para no. 11 above were 

conveyed to the unit vide letter no. 12004 dated 14.02.2024 for compliance. 

13) It is pertinent to mention here that the Environmental Compensation for the period 

of violation from 22.08.2022 to 22.01.2024 was calculated in accordance with the methodology 

evolved by the Central Pollution Control Board in the matter of Original Application No. 593 of 

2017 (WPC no. 375 of 2012] titled as Paryavaran Suraksha samiti and another v / s Union of India 

and others. The Environmental Compensation for the total period of violation of 519 days 

(22.08.2022 to 22.01.2024) was calculated to be Rs. 32,43,750/- for violation of the provisions of 

the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 and for causing damage to the environment. 

14) Therefore, M/s A.S Brar Stone Crusher is hereby directed to deposit an amount of 

Rs. 32,43,750/- (Thirty Two Lakhs Forty Three Thousand Seven Hundred Fifty Rupee Only) as 

environmental compensation with the office of the Punjab Pollution Control Board for the period 

of violation of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 as explained in the preceding paragraphs, within 15-

days from the date of receipt of this order, failing which necessary action will be initiated for 

recovery of the amount of environmental compensation by adopting coercive measures. 

15) Take notice that no further intimation or reminder will be issued or served by the 

Board in this regard after lapse of stipulated period of 15-days. The Environmental Engineer, 

Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensure compliance of 

directions. 
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Subject: Imposition of Environmental Compensation for violation of the 

provisions of Environmental Laws upon M/s Puri Stone Crusher, 

Village Plata, Tehsil Anandpur Sahib, District Rupnagar. 

Order 

In order to protect and improve the environment and for prevention of hazards 

to human beings, other living creatures, plants and property and maintaining or resorting 

the wholesomeness of water and to preserve the quality of air, the Parliament of India had 

enacted the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and 

Control of Pollution) Act, 1981, the Environment (Protection) Act, 1986 and certain rules 

under the provisions of the Environment (Protection) Act, 1986 and all these Laws are 

collectively and severally being referred to as the Environmental Laws. The Punjab Pollution 

Control Board being the statutory regulatory authority is implementing the provisions of the 

above-mentioned statutes in the State of Punjab. 

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on the 

basis of the news item dated 28.09.2023 published in the Tribune titled "Hills 'vanish' as 

illegal mining rampant in Beet area" has registered Original Application No. 624 of 2023. 

News item discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet 

in the Beet area of Garhshankar sub-Division, are slowly vanishing. As per the news report, 

the mining mafia is carrying out illegal mining in the forests and mountains and that the 

stone crusher operators in the villages of Kalewal-Beet, Khuralgarh Sahib and Garhi 

mansowal along with Mahindpur, Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa 

Salsunga of Rupnagar District have ravaged the green cover due to illegal mining. News 

Report further states that illegal mining has reached to a record level of 200 ft. deep and at 

some places, entire hills have been erased by the mining mafia and inspite of the complaint, 

no action is being taken by the competent authorities . 

3) 

' 
The Punjab Pollution Control Board has filed short reply before the Hon'ble 

National Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area 

the traces of fresh as well as old mining were found and XEN Mining Rupnagar has informed 

that the FIRs were registered against the violators including transporters, machine operators 

and they have confiscated the machinery. The Hon'ble National Green Tribunal in its order 
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dated l6.10.2023 has observed that the report so submitted by the Member Secretary, does 

not disclose the extent of illegal mining and is absolutely silent in respect of the stone 

crushers which are operating in the area either illegally or legally. 

4) The Punjab Pollution Control Board being the prescribed authority is 

monitoring the stone crushers of the State with regard to the compliance of the provisions of 

the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control 

of Pollution) Act, 1981 including the code of practice laid down by the Government. It is 

observed by the Board many stone crushers are operating in the area and the Department of 

Mining has registered FIR against the units for indulgence into illegal mining. The Board has 

taken ar,tion against 4 Stone Crushers and Environmental Compensation was imposed in 

view of the facts and circumstances of the cases. 

5) It is relevant to mention here that the reply filed by the Mining Department -

before the Hon'ble National Green Tribunal in OA no. 624/2023 reveals that - total 110 FIRs 

have been registered against illegal mining in Ropar District since 01.01.2023. The Hon'ble 

National Green Tribunal vide order dated 11.01.2024 has observed that - through the report 

of Mining Department discloses the action against 13 Stone crusher but - the report 

submitted by the PPCB mention action only against 4 no. stone crusher . 

. 
6) After due consideration of the matter, it is observed that M/s Puri Stone 

Crusher, operating in Village Plata, Tehsil Anandpur Sahib, District Rupnagar., was granted 

varied 'consent to operate' under the Water (Prevention & Control of Pollution) Act, 1974 and 

under the Air (Prevention & Control of Pollution) Act, 1981 on O 1.02.2021 valid upto 

30.09.2023 for screening and washing ofriver bed material@ 4000 CFT/day, subject to the 

conditions mentioned therein. The 'consents to operate, however, were revoked / cancelled 

by the Board vide letter no. 954 dated 26.04.2022, as the sone crusher had failed to submit 

the mining certificate in compliance to the decision of personal hearing dated 31.08.2021. 

The Stone Crusher has got its 'consent to operate' auto-renewed under the Water (Prevention 

& Control of Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act, 

1981 on 09.11.2023 with validity upto 09.11.2028, subject to the conditions mentioned 

therein. 

7) The premises of M/ s Puri Stone Crusher, Village Plata, Tehsil Anandpur Sahib 

was visited by the officer of the Board on 19.01.2024 and it was observed that the Stone 
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Crusher is not complmn d • 1 . ' 

· 
J• g an was vio atmg the provisions of the Water (Prevention & Control 

of Pollution) Act 1974 A' (P • 
, , tr reventton & Control of Pollution) Act, 1981 and code of practice 

for such units laid down by the Government. It is further observed that the Stone Crusher 

has got its 'consent to operate' auto-renewed under the above statutes by filing the wrong/ 

fal . £ . 
se in ormat10n / documents. Hence, the consent to operate under the Water (Prevention 

& Control of Pollution) Act, 197 4 of the industry was revoked vide letter no. 124 dated 

24/01/2024 & consent to operate under the Air (Prevention & Control of Pollution) Act, 1981 

of the industry was cancelled vide letter no. 126 dated 24/01/2024. 

8) It is pertinent to mention here that - Senior Superintendent of Police Ropar 

has requested to cancel the registration of 13 Stone Crusher: due to registration of various 

FIRs against them. The Mining Department after affording personal hearing to the concerned 

Stone Crushers has issued speaking orders to Gancel the registration of all these units. The 

facats and circumstances of the matter had confirmed that - environmental damage has been 

caused by the 13 Stone Crusher in the area against whom various FIR, have been registered 

for illegal mining. M/ s Puri Stone Crusher operating at Village Plata, Tehsil Anandpur Sahib, 

District Rupnagar is one of the Stone Crusher one of the list of 13 Stone Crusher. 

9) The case was considered by the Competent Authority, of the PPCB and it was 

decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and 

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the 

Stone Crusher with an opportunity of personal hearing, due to aforesaid violations. Therefore, 

notice to issue directions u/ s 33-A of the Water (Prevention & Control of Pollution) Act, 197 4 

as amended in 1988 & u/ s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was 

issued to M/ s Puri Stone Crusher with an opportunity of personal hearing before the 

Chairman of the Board on 13/02/2024 vide Board's letter no. 10586 dated 02/02/2024. 

10) Sh. Naresh Kumar, Accountant of M/ s Puri Stone Crusher attended the 

hearing before the Chairman of the Board on 13.02.2024 and stated that - the Stone Crusher 

is not involved in any kind of illegal mining. The representative submitted written reply which 

was taken on record. After hearing the officers of the Board and the representative of the unit 

and after considering the material facts of the case, certain decisions including the decision 

to impose Environmental Compensation upon M/s Puri Stone Crusher as mentioned below 

were taken, in the case. 
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The following directions u/ s 33-A of the Water (Prevention & Control of Pollution) Act, 

197 4 and u/ s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be 

confirmed: 

a) That the industry shall take all necessary steps to close down its operations. 

b) That the industry shall stop forthwith discharging any effluent / emissions 

from its industrial premises or through any mode. 

c) That the industry will immediately stop its activities and will not restart the 

same unless all necessary water and air pollution control measures are taken 

and obtains valid consents of the Board. 

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to 

disconnect the supply of electrici~ available to the industry. 

e) That DG sets installed by the industry shall be sealed. 

ii. Legal action/ launching the prosecution under the provisions of the Water (Prevention 

& Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 

1981 shall be taken against the industry and its responsible persons. 

iii. The industry shall deposit Environmental Compensation amounting to Rs. 

54, 75,000/- for violating the environmental norms, within 7 days in the office of the 

Environmental Engineer, Regional Office, Rupnagar. The orders in this regard shall 

be issued separately. 

11) That the proceedings of personal hearing held on 13.02.2024 before the 

undersigned Chairman of the Board containing the decisions explained in para no. 10 above 

were conveyed to the unit vide letter no. 12036 dated 14.02.2024 for compliance. 

12) It is pertinent to mention here tl\at the Environmental Compensation for the 

period of violation from 31.08.2021 to 24.01.2024 was calculated in accordance \vith the 

methodology evolved by the Central Pollution Control Board in the matter of Original 

Application No. 593 of2017 (WPC no. 375 of2012) titled as Paryavaran Suraksha samiti and 

another v / s Union of India and others. The Environmental Compensation for the total period 

of violation of 876 days (31.08.2021 to 24.01.2024) was calculated to be Rs. 54,75,000/- for 

violation of the provisions of the Water (Prevention & Control of Pollution) Act, i 974 and the 

Air (Prevention & Control of Pollution) Act, 1981 and for causing damage to the environment. 

-4-
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PUNJAB POLLUTION CONTROL BOARD 

13) Therefore, M/s Puri Stone Crusher is hereby directed to deposit an amount of 

Rs. 54, 75,000 /- (Fifty-Four Lakhs Seventy-Five Thousand only) as environmental 

compensation with the office of the Punjab Pollution Control Board for the period of violation 

of the provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 

(Prevention & Control of Pollution) Act, 1981 as explained in the preceding paragraphs, within 

15-days from the date of receipt of this order, failing which necessary action will be initiated 

for recovery of the amount of environmental compensation by adopting coercive measures. 

14) Take notice that no further intimation or reminder will be issued or served by 

the Board in this regard after lapse of stipulated period of 15-days. The Environmental 

Engineer, Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensure 

compliance of directions. 

-5-

r) ".;:; 'lA\?1 w, 'vv..\ .,,_.., , 

Dr. (Prof.) Adarsh Pal Vig 

Ch~ an 
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To 

Village Haripur, .::;,-,,_,,,/ 

Subject: 

Tehsil Anandpur Sahib, Rupnagar , (~J fttilll''l' J SI ~ 

Directions u/s 33-A of the Water (Prevention ffln1~~ 'tioll'uilonf~t~\Jr~·• 
amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 

Whereas, it is obligatory on the part of the industry to obtain the consent to establish 
(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher. 

And whereas, it is mandatory on the part of the industry to obtain the consent of the 
Board to operate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution) 
Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent/ 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate effluent treatment facilities/air pollution control device, so as to contain the various 
pollutants within the standards laid down by the Board, in the effluent/ emissions discharged by the 
industry. 

And whereas, the industry was granted consent to operate under the provisions of 
Water (Prevention and Control of Pollution) Act, 1974 vide no. CTOW/Fresh/RPN/2023/22586114 
dated 19/07/2023 and under the Air (Prevention & Control of Pollution) Act, 1981 vide no. 
CTOA/Fresh/RPN/2023/22586097 dated 19/07/2023, both having validity upto 18/01/2024 for 
Crushing, Sand, Bajri, Gravel, Gatka Boulder @ 8200 CFT/day, subject to the suitable conditions 
mentioned therein. 

And whereas, the industry was visited by the Officers of the Regional Office, 
Rupnagar on 08.11.2023 and contacted Sh. Shiv Kumar and Sh. Deepak, Munshi of the industry. 
During visit, it was observed as under: -

1. The industry is having Stone Crushing as well as Screening and Washing units. Both these 
units are having separate lines independent of each other and the unit is not using washed 
material for crushing purpose. Therefore, the industry is to be considered having Dry Stone 
Crushing unit. 

2. 
3. 
4. 
5. 
6. 

7. 
8. 
9. 
10. 

11. 

12. 

13. 

14. 
15. 

16. 

17. 
18. 
19. 

20. 
21. 

The unit was not in operation due to maintenance work. 
The plantation/ vegetation around the crusher found covered with dust layers. 
All the dust emitting points are not covered properly. 
All the ends of conveyor belts are not covered with proper chutes. 
All the dust emitting points/ machinery is not provided with water spray system. 
No water spray system provided on all the transfer points. 
Cleaning of approach roads is not carried out. 
The approach roads and ramp are not metalled. 
The openings of housings for movement of mechanical drives etc are not sea led with rubber 
flaps. 
There is no water spray system at all which is to be interlocked with the main crushing 
operation. 
Path between the crusher and the metaled road is not brick paved/ cement pavers. 
water spray system is not provided along the boundary wall, main entrance and approach 
roads as per requirement. 
Fresh plant saplings are planted along the boundary of the unit. 
Settling tanks are provided but are not commissioned yet. _ 
The settling tanks are bypassed and provision given to discharge the wastewater into surface 
water. 
System to re-circulate the wastewater is not provided. 
The 900 V-Notch at the outlet of settling system is not provided . 
Emission analysis is not carried out. 
Annual health survey of the workers is not done. 
The domestic effluent from office side and labour side toilets is discharge into underground 

tanks from where no discharge point observed. 
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22· There is tubewell as source of fresh water and no water meter is installed wi th the same. 

. h d·t· s imposed in the And whereas, the industry has failed to comply with t e con I ion 
consent to operate granted to it under the Water (Prevention & Control of Pollution) Act, 1974 and 
Air (Prevention & Control of Pollution) Act, 1981, thus, violating the provisions of the said Acts . 

And whereas, the consents to operate granted to the industry were revoked I cancelled vide Board's letter no. 2974-75 dated 20/11/2023 under the Water (Prevention & Control of Pollution) Act, 1974 & 2972-73 dated 20/11/2023 under the Air (Prevention & Control of Pollution) Act, 1981, due to the violations as mentioned above. 
And whereas, the industry is not complying with the provisions of the Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code of practice for such units, intentionally and deliberately. 
And whereas, the Hon'ble NGT has taken Suo Mota through OA No. 624/2023 w .r.t News item published in the Tribune dated 28.09.2023 entitled "Hills 'vanish' as illegal mining rampant in beet area" of Garhshankar and certain villages of Rupnagar District. Further, the news item disclosed that on account of illegal mining, Shivalik Hills as high as 200 feet in the Beet area of Garshankar Sub Division are slowly vanishing. As per the news report, the mining mafia is carrying out illegal mining in the forests and mountains and that the stone crusher operators in the villages of Kalewal-Beet, Khuralgarh Sahib and Garhimansowal along with Mahindpur, Kheda, Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the green cover due to illegal mining. 

And whereas, the stone crusher has not given any clarification whether the material procured by the Stone crusher is from the approved Mining site or illegal mining sites. As such, it may also apprehended that the stone crusher may involve in illegal mining in the District Rupnagar. 
And whereas, the notice to issue directions u/s 33-A of the Water {Prevention & Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air {Prevention & Contro l of Pollution) Act, 1981 has been issued to the industry with an opportunity to appear in person before the Chief Environmental Engineer(P) Punjab Pollution Control Board, Vatavaran Bhawan, Nabha Road, Patiala on 18/12/2023 vide Board's letter no. 9404-05 dated 08/ 12/2023. 
And whereas, after hearing the officer of the Board, representative of the industry and material facts on the record, the Chief Environmental Engineer (P) decided as under: -

1. The stone crusher shall provide permanent pipeline alongwith sprinklers for sprinkling of water on raw material, within 07 days. 
2. The stone crusher shall stabilize its roads and ramp with interlocking/ antiskiding tiles, within 15 days. 
3. The stone crusher shall submit copy of the monthly returns filed by it with the mining department to the PPCB every month. 
4. The stone crusher shall comply with the complete code of practice prescribed by the Board as well as by CPCB and the observations raised by the Board during the visit to the plant, within 07 days. 
5. The stone crusher shall ensure that all vehicles carrying minor mineral to the stone crusher must equipped with radio-frequency identification tags as well as Global Positioning System (GPS) for tracking latest by 28/02/2023 and submit compliance to the Board, in this regard. 6. The stone crusher shall ensure that the stone crusher is operated only by processing legalized minor mineral from the approved mining site for which Environmental Clearance / Consent to operate has been granted by the department of mining / department of environment, Govt. of Punjab. The stone crusher shall also certify whether the legally approved mining site falls in the plain land area/ mountain area/ forest area/ river bed area/ de-silted area or any other area as per the record of revenue/ water resources/ Indian Forest Act, 1927 / The Punjab Security of Land Tenures Act/ master plan of the area as notified by department of 

Town & Country Planning. 
7. The stone crusher shall submit a bank guarantee amounting to Rs. 2.0 lacs, w ithin 07 days, as an assurance to comply with the Environment laws. 
8. The Environmental Engineer, Regional Office, Rupnagar shall keep vigil whether the stone crusher is operating by procuring the minor minerals from the approved mining site for which Environment Clearance/ Consents granted by the Board. It shall also be certified by Regional Office as whether the legally approved mining site falls in the plain land area / mountain area/ forest area / river bed area / de-silted area or any other area as per the record of revenue / water resources/ Indian Forest Act, 1927 / The Punjab Security of Land Tenures Act/ master plan of the area as notified by department ofTown & Country Planning. In case 

any violations/ discrepancy observed in reference to mining/ environmental guidelines / SOP, Regional Office shall calculate the quantum of Environmental damage caused due to the said violation / activity and also check the details of FIR filled (If any) and the equipment/ 
vehicles seized of the stone crusher for any illegal mining and send its report, within 10 days. 
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 t d And whereas, the proceedings were conveyed to the industry vide Board's letter no. 

- a e 08/01/2024. 

last h . . And whereas, the case is pending in the Hon'ble National Green Tribunal and in the 

. . earing rn the Hon'ble NGT on 11.01.2024, a list of 13 stone crushers has been submitted by the 

mining department, which were indulged in illegal mining. Further Hon'ble NGT directed the Board 

to take action agai t II th . . ' . · . 
ns a ese 13 stone crushers forvrolatrng the environmental norms. Action taken 

report is to be placed in the Hon'ble NGT before the next date of hearing i.e. 11.0.3.2024. 

. And whereas, the stone crusher is in this list of 13 stone crushers indulged in the 

illegal mining as submitted by the mining department in the Hon'ble NGT. . 

And whereas, the Environmental Engineer, Regional Office, Rupnagar has reported 

~hat the industry has not submitted the compliance of the decisions of the personal hearing giyen to 

rt by the Chief Environmental Engineer (P) on 18.12.2023 as well as has not deposited the bank 

guarantee amounting to Rs. 2.0 lacs in compliance of the decision of the personal hearing so far. Also, 

XEN, Mining vide his letter no. 768 dated 19.01.2024, received through e-mail dated 19.01.2024 has 

intimated that the registration of the unit has been cancelled due to indulgence into illegal mining 

activities. Further, there are FIRs against the unit bearing no. 94 dated 06.08.2019 and no. 17 dated 

27.01.2023 regarding illegal mining activities. Also, Regional Office has calculated the Environment 

Compensation required to be imposed on the stone crusher amounting to Rs. 8,31,250/-. 

And whereas, the industry is not serious about the decisions of the personal hearing, 

provisions of the Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of 

Pollution) Act, 1981 and violating the Environmental Laws intentionally & deliberately. 

. And whereas, the Environmental damage has been done in the area by the stone 

crusher and FIR has been lodged against the stone crusher by the mining department. As damage has 

been caused to the environment, the Environmental Compensation as well as legal action against the 

stone crusher and its responsible partners/ directors alongwith strict action u/s 33-A of the Water 

(Prevention & Control of Pollution) Act, 1974 & 31- of the Air (Prevention & Control of Pollution) Act, 

1981 is required to be initiated against the stone crusher. 

And whereas, the matter has been considered by the Competent Authority and it 

has been decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and 

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the industry 

after affording an opportunity of personal hearing, due to aforesaid violations. 

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention & 

Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of 

Pollution) Act, 1981 issued vide Board's letter no. 10593 dated 02/02/2024 with an opportunity to 

appear in person before the Chairman of the Board in his office Punjab Pollution Control Board, 

Vatavaran Bhawan, Nabha Road, Patiala on 13/02/2024 at 11.00 AM alongwith the following 

proposed directions: 

i) That the industry shall take all necessary steps to close down its operations. 

ii) That the industry shall stop forthwith discharging any effluent/ emissions from its industrial 

premises or through any mode. 

iii) That the industry will immediately stop its activities and will not restart the same unless all 

necessary water and air pollution control measures are taken and obtains valid consents of 

the Board. 
iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the 

supply of electricity available to the industry. 

v) That Environmental Compensation shall be imposed on the industry for polluting the 

environment. 
vi) 
vii) 

time. 

That legal action shall be initiated against the industry and its responsible persons. 

That DG sets installed by the industry shall be sealed. 

And whereas, but, the industry has failed to attend the hearing on the said date and 

And whereas, after hearing the officers of the Board, facts of the record, the 

Chairman of the Board has taken the following ex-partie decisions: -

1) The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 

and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed: 

a) 
b) 

c) 

That the industry shall take all necessary steps to close down its operations. 

That the industry shall stop forthwith discharging any effluent/ emissions from its 

industrial premises or through any mode. 

That the industry will immediately stop its activities and will not restart the same 

unless all necessary water and air pollution control measures are taken and obtains 

valid consents of the Board. 

,, 
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2) 

3) 

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to 
disconnect the supply of electricity available to the industry. 

e) That DG sets installed by the industry shall be sealed. 
Legal action/ launching the prosecution under the provisions of the Water (Prevention & 
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 shall 
be taken against the industry and its responsible person. 
The industry shall deposit Environmental Compensation amounting to Rs.8,31,250/- for 
violating the environmental norms, within 7 days in the office of the Environmental Engineer, 
Regional Office, Rupnagar. The orders in this regard shall be issued separately. 

And whereas, the proceedings were conveyed to the industry with a copy to Regional 
Office, Rupnagar vide Board's letter no. 12006-07 dated 14/2/2024 for compliance. 

Now, therefore, the Competent Authority of the Board in exercise of the powers 
conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 and after thoroughly examining the case of the stone 
crusher, has decided to issue following directions: 

i) That the industry shall take all necessary steps to close down its operations. 

ii) That the industry shall stop forthwith discharging any effluent/ emissions from its industrial 
premises or through any mode. 

iii) That the industry will immediately stop its activities and will not restart the same unless all 
necessary water and air pollution control measures are taken and obtains valid consents of 
the Board. 

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the 
supply of electricity available to the industry. 

v) That DG sets installed by the industry shall be sealed . 

In case of failure to comply with the above said directions, the industry and the 
partners or any other person(s) responsible to comply with the above directions under the Water 
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981 
are liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 of 
the Air (Prevention and Control of Pollution) Act, 1981. 

This issue with the approval of the Competent Authority of the Board. 

J~ 
Senior Environmental Engineer (ZP-1) 

for & on behalf of the 
Punjab Pollution Control Board 

Endst. no. 1!2 /?>'1, . Dated . / ~.2.~o/ . 
A copy of the above is forwarded to the Env1ronmen I Engineer, PunJab Pollut ion 

Control Board, Regional Office, Rupnagar for information and ensure make the compliance of the 
above said directions. Further, it is requested to seal the DG set o t e tone crusher within 7-days 
and submit compliance to this office. 

-4-
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Senior nv1ronmental Engineer (ZP-1) 

for and on behalf of the 
Punjab Pollution Control Board 
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To 
M/s Adesh Stone Crusher, ~ 
Village Algran, '71l ~ 

Subject: 

T~hsil .Nangal, District Rupnagar -~ ~= :~~-~ ~. 
D1rect1ons u/s 33-A of the w ~ 1Pre~ ii1 ion & tontrt\\\\l~ion) Act, 1974 as 

amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 

Whereas, it is obligatory on the part of the industry to obtain the consent to establish 

(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and 

u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher. 

·And whereas, it is mandatory on the part of the industry to obtain the consent of the 

Board to operate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution) 

Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent/ 

emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 

a·ppropriate effluent treatment facilities/air pollution control device, so as to contain the various 

pollutants within the standards laid down by the Board, in the effluent/ emissions discharged by the 

industry. 

And whereas, the industry was granted consent to operate under the provisions of 

Water (Prevention and Control of Pollution) Act, 1974 vide no. CTOW/Fresh/RPN/2021/16303669 

dated 23/08/2021 and under the Air (Prevention & Control of Pollution) Act, 1981 vide no. 

CTOA/Fresh/RPN/2021/16303665 dated 23/08/2021 dated 22/12/2022, both were valid upto 

30/09/2023 for crushing, screening and washing of river bed material@ 9500 CFT/day, subject to the 

conditions mentioned therein. 

And whereas, the industry was visited by the officers of the Regional Office, 

Rupnagar on 05.10.2023 and contacted Sh. Fateh Singh, Munshi of the industry. During visit, it was 

observed as under: 

1) The industry has installed 03 Jaw crushers, 02 Rotapactor, 02 Dry screens and 01 Wet screen. 

2) Lot of dust emissions were observed during operation of unit at the time of the visit. 

3) There is one independent line of dry crushing operation. 

4) The ends of conveyer belts are not covered wi roper chutes. 

5) The regular spray is not being done on Jaw oiler crushers and only open water pipe is given 

for pouring water on material. During o ration of crusher it found in-effective. 

6) The water spray system is provided o he boundary wall and main entrance. 

7) The approach roads and ramp are n metalled. 

8) The regular cleaning of approach r ds is not being carried out. 

9) The openings of the housings are ot sealed with flexible rubber flaps. 

10) The water spray system is not i erlocked with main crushing operation. 

11) The path between the crushe and the metalled road is not brick / cement concrete paved. 

12) Annual health survey of h th workers is not submitted. 

13) The settling tanks ar:,.P" vided but the depth of the same could not be ver ified as these were 

fi lled fully with silt. 

14) The wastewater after settling tank is discharge into the river. 

15) The system to re-circulate the wastewater is out of order. 

16) The settli~tank is not maintained properly and is fully filled with silt material. 

17) V-Notch the outlet of settling tank is not provided and the record of discharge is not 

mamtame . 

18) The representative of the industry informed that fine material / silt produced in the settling 

tank is being used for land fill ing. 

19) Green belt is provided along the periphery. However, need more plantation. 

20) There are 2 no. of underground tank constructed for discharge of domestic effluent without 

any outlet. It is informed by the industry that these tanks are got emptied out with the help 

of moveible tankers for disposal of wastewater at unknown place. 

21) There is one tubewell as source of fresh water and no water meter is provided wi th the same. 

~ 
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And h th · d t h f -
1 

d to comply with the conditions imposed in the w ereas, e in us ry as a, e . ) A t 
1974 consent to operate granted to it under the Water (Prevention & Control of Pollution . c ' and 

Air ( Prevention & Control of Pollution) Act, 1981, thus, violating the provisions of the said Acts. 
. • h th provisions of the Water And whereas the industry is not complying wit e 

(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 a
nd 

code of practice for such units, intentionally and deliberately. 
And whereas, the industry was given opportunity of personal hearing before the 

Environmental Engineer, Regional Office, Rupnagar on 20.10.2023 which was attended by Sh. 
Ravinder Singh, Representative of the industry. The submission made by the industry during personal 
hearing found not to be satisfac~ory. 

And whereas, the application of the industry for obtaining consents to operate 
under the Water Act, 1974 & the Air Act, 1981 were refused by the Regional Office, due to above 
mentioned violations and recommended further action against the stone crusher. 

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention & 
Control of Pollution) Act, 1974 as amended in 1988 u/s 31-A of the Air (Prevention & Control of 
Pollution) Act, 1981 has been issued to the industry with an opportunity to appear in person before 
the Chief Environmental Engineer(P), Punjab Pollution Control Board, Vatavaran Bhawan, Nabha 
Road, Patiala on 16.10.2023 vide Board's letter no. 8592 dated 07/11/2023. 

And whereas, after hearing the officer of the Board, representative of the industry 
and material facts on the record, the Chief Environmental Engineer (P) decided as under: -
l. The stone crusher shall provide permanent pipeline alongwith sprinklers for sprinkling of 

water on raw material, within 07 days. 

2. The stone crusher shall stabilize its roads and ramp with interlocking/ antiskiding tiles, w ithin 
15 days. 

3. The stone crusher shall submit copy of the monthly returns filed by it with the mining 
department to the PPCB every month. 

4. The stone crusher shall comply with the complete code of practice prescribed by the Board 
as well as by CPCB and the observations raised by the Board during the visit to the plant, 
within 07 days. 

5. The stone crusher shall ensure that all vehicles carrying minor mineral to the stone crusher 
must equipped with radio-frequency identification tags as well as Global Positioning System 
(GPS) for tracking latest by 28/02/2023 and submit compliance to the Board, in this regard. 

6. The stone crusher shall ensure that the stone crusher is operated only by processing legalized 
minor mineral from the approved mining site for which Environmental Clearance/ Consent 
to operate has been granted by the department of mining/ department of environment, 
Govt. of Punjab. The stone crusher shall also certify whether the legally approved mining site 
falls in the plain land area/ mountain area/ forest area/ river bed area/ de-silted area or 
any other area as per the record of revenue/ water resources/ Indian Forest Act, 192 7 / The 
Punjab Security of Land Tenures Act/ master plan of the area as notified by department of 
Town & Country Planning. 

7. The stone crusher shall submit a bank guarantee amounting to Rs. 2.0 lacs, within 07 days, 
as an assurance to comply with the Environment laws. 

8. The Environmental Engineer, Regional Office, Rupnagar shall keep· vigil whether the stone 
crusher is operating by procuring the minor minerals from the approved mining site for which 
Environment Clearance/ Consents granted by the Board. It shall also be· certified by Regional 
Office as whether the legally approved mining site falls in the plain land area / mountain 
area/ forest area / river bed area / de-silted area or any other area as per the record of 
revenue/ water resources/ Indian Forest Act, 1927 / The Punjab Security of Land Tenures 
Act/ master plan of the area as notified by department of Town & Country Planning. In case 
any violations / discrepancy observed in reference to mining / environmental guidelines / 
SOP, Regional Office shall calculate the quantum of Environmental damage caused due to 
the said violation/ activity and also check the details of FIR filled (If any) and the equipment/ 
vehicles seized of the stone crusher for any illegal mining and send its report, within 10 days. 

And whereas, the proceedings were conveyed to the industry vide Board's letter 
no. 9991 dated 08/01/2024 for compliance. . 

And whereas, the Hon'ble NGT has taken Suo Moto through OA No. 624/2023 w.r.t 
New s item published in the Tribune dated 28.09.2023 entitled "Hills 'vanish' as illegal mining rampant 
in beet area" of Garhshankar and certain villages of Rupnagar District. Further, the news item 
disclosed that on account of illegal mining, Shival ik Hills as high as 200 feet in the Beet area of 
Garshankar Sub Division are slowly vanishing. As per the news report, the mining mafia is carrying out 
illegal mining in the forests and mountains and that the stone crusher operators in the villages of 
Kalewal-Beet, Khuralgarh Sahib and Garhimansowal along with Mahindpur, Kheda, Kalmot, Bhangla, 
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Haripur, Plata and S I 
. 

mining. P anwa Salsunga of Rupnagar District have ravaged the green cover due to rllegal 

1 
• And whereas, the case is pending in the Hon'ble National Green Tribunal and in the 

a? _hearing in the Hon'ble NGT on 11.01.2024 a list of 13 stone crushers has been submitted by the 

mrnrng department, which were indulged in illegal mining. Further Hon'ble NGT directed the Board 

to take actio · JI ·· ' · k 
n against a these 13 stone crushers for violating the environmental norms. Action ta en 

report is to be placed in the Hon'ble NGT before the next date of hearing i.e. 11/03/2024. 

And whereas, the stone crusher is in this list of 13 stone crushers indulged in the 

ille I · · · · 
ga mrnrng as submitted by the mining department in the Hon'ble NGT. 

And whereas, the Environmental Engineer, Regional Office, Rupnagar has reported 

that the industry has not submitted the compliance of the decisions of the personal hearing given to 

it by the Chief Environmental Engineer (P) on 17.11.2023 as well as has not deposited the bank 

guarantee amounting to Rs. 2.0 lacs in compliance of the decision of the personal hearing so far. Also, 

XEN, Mining vide his letter no. 768 dated 19.01.2024, received through e-mail dated 19.01.2024 has 

intimated that the registration of the unit has been cancelled due to indulgence into illegal mining 

activities. Further, there are Fl Rs against the unit bearing no. 88 dated 25.07.2022 and no. 11 dated 

19.01.2023 regarding illegal mining activities. Also, Regional Office has calculated the Environment 

Compensation required to be imposed on the stone crusher amounting to Rs. 6,87,500/·. 

And whereas, the industry is not serious about the decisions of the personal 

hearing, provisions of the Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & 

Control of Pollution) Act, 1981 and violating the Environmental Laws intentionally & deliberately. 

And whereas, the Environmental damage has been done in the area by the stone 

crusher and FIR has been lodged against the stone crusher by the mining department. As damage has 

been caused to the environment, the Environmental Compensation as well as legal action against the 

stone crusher and its responsible partners / directors alongwith strict action u/s 33-A of the Water 

(Prevention & Control of Pollution) Act, 1974 & 31-A of the Air (Prevention & Control of Pollution) Act, 

1981 is required to be initiated against the stone crusher. 

And whereas, the matter has been considered by the Competent Authority and it 

has been decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and 

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the industry 

after affording an opportunity of personal hearing, due to aforesaid violations. 

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention & 

Control of Pollu~ion) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of 

Pollution) Act, 1981 issued vide Board's letter no. 10599 dated 02/02/2024 with an opportunity to 

appear in person before the Chairman of the Board in his office Punjab Pollution Control Board, 

Vatavarn Bhawan, Nabha Road, Patiala on 13/02/2024 at 11.00 AM alongwith the following directions: 

i) That the industry shall take all necessary steps to close down its operations. 

ii) That the industry shall stop forthwith discharging any effluent/ emissions from its industrial 

premises or through any mode. 

iii) That the industry will immediately stop its activities and will not restart the same unless all 

necessary water and air pollution control measures are taken and obtains valid consents of the 

Board. 

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the 

supply of electricity available to the industry. 

v) That Environmental Compensation shall be imposed on the industry for polluting the 

environment. 

vi) That legal action shall be initiated against the industry and its responsible persons. 

vii) That DG sets installed by the industry shall be sealed. 

And whereas, however, no one attended the hearing, but one person namely Sh. 

Gurjeet Singh, (informed him as a friend of owner) without authority letter submitted written reply 

on behalf of crusher, which was taken on record. 

And whereas, after hearing the officers of the Board, facts of the record and the 

representative of the industry, the Chairman of the Board decided as under: • 

1) The following directions u/s 33·A of the Water (Prevention & Control of Pollution) Act, 1974 

and u/s 31 ·A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed : 

a) That the industry shall take all necessary steps to close down its operations. 

b) That the industry shall stop forthwith discharging any effluent/ emissions from its 

industrial premises or through any mode. 

c) That the industry will immediately stop its activities and will not restart the same 

unless all necessary water and air pollution control measures are taken and obtains 

valid consents of the Board. 

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to 

disconnect the supply of electricity available to the industry. 
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3) 

e) That DG sets installed by the industry shall be sealed. . 
Legal action/ launching the prosecution under the provisions of the W~ter (Prevention & 

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 shall 

be taken against the industry and its responsible persons. 
The industry shall deposit Environmental Compensation amounting ~o Rs. 6,87,500(- for 

violating the environmental norms, within 7 days in the office of the Environmental Engineer, 

Regional Office, Rupnagar. The orders in this regard shall be issued separately. 
And whereas, the proceedings were conveyed to the industry with a copy to Regional 

Office, Rupnagar vide Board's letter no. 12026-27 dated 14/ 2/2024 for compliance. 
Now, therefore, the Competent Authority of the Board in exercise of the powers 

conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-A of the 

Air (Prevention & Coo1trol of Pollution) Act, 1981 and after thoroughly examining the case of the stone 

crusher, has decided to issue following directions: 
i) That the industry shall take all necessary steps to close down its operations. 

ii) That the industry shall stop forthwith discharging any effluent/ emissions from its industria l 

premises or through any mode. 
iii) That the industry will immediately stop its activities and will not restart the same unless all 

necessary water and air pollution control measures are taken and obtains valid consents of 

the Board. 

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the 

supply of electricity available to the industry. 
v) That DG sets installed by the industry shall be sealed. 

In case of failure to comply with the above said directions, the industry and the 
partners or any other person(s) responsible to comply with the above directions under the Water 

(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981 

are liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 of 
the Air (Prevention and Control of Pollution) Act, 1981. 

This issue with the approval of the Competent Authority of the Board. 

Senior Environmental Engineer (ZP-1) 

for & on behalf of the 
Punjab Pollution Control Board 

Endst. no. /]__12 br Dated I t;"?-2.3 1/ 
1 ~y of the above is forwarded to the Environmental Engineer, Punjab Pol lution 

Control Boa'hY,ifogional Office, Rupnagar for information and ensure make the compliance of the 
above said directions. Further, i-c is requested to seal the DG set ft e stone crusher within 7-da s 
and submit compliance to this office. Y 

S . E~)L en1or nv1ronmenta Engineer (ZP-1) 

for and on behalf of the 

Punjab Pollution Control Bo~ 
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To 

Subject: 

0£1' . a 

M/s Siddhi Vanayak Stone Crusher, 
Village Ailgran, Tehsil Sri Anandpur Sahib, ......----71) 1-").--

D'.stt. ~upnagar , . \ ,lf7-t~ f';sfy;~-: If\~ 
DIrect1ons u/s 33-A of the Water (Preverifflri:11..~ ol.~f.Polllilti~~ij~;,4 as 
amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 

Whereas, it is obligatory on the part of the industry to obtain the consent to establish 
(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and 

u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher'. 

And whereas, it is mandatory on the part of the industry to obtain the consent of the 
Board to operate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution) 
Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent/ 

emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate effluent treatment facilities/air pollution control device, so as to contain the various 
pollutants within the standards laid down by the Board, in the effluent/ emissions discharged by the 
industry. 

And whereas, the industry was granted varied consent to operate under the Water 
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2021/16532011 dated 
23/08/2021 and the Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ 
RPN/2021/16532008 dated 23/08/2021, both valid upto 30/09/2023, for crushing of river bed 
material @ 6000 CFT/day, subject to the conditions mentioned therein. 

And whereas, the industry has got its 'consent to operate' Auto-Renewed under the 

Water (Prevention & Control of Pollution) Act, 1974 vide no. CTO/Renewal/RPN/2023/24037514 and 
under the Air (Prevention & Control of Pollution) Act, 1981 vide no. CTO/Renewal/RPN/2023/ 
24037461 dated 27.10.2023 valid upto 27.10.2028, subject to the conditions mentioned therein. 

And whereas, the Hon'ble NGT has taken Suo Mato through OA No. 624/2023 w.r.t 

News item published in the Tribune dated 28.09.2023 entitled "Hills 'vanish' as illegal mining rampant 
in beet area" of Garhshankar and certain villages of Rupnagar District . Further, the news item 
disclosed that on account of illegal mining, Shivalik Hills as high as 200 feet in the Beet area of 
Garshankar Sub Division are slowly vanishing. As per the news report, the mining mafia is carrying 
out illegal mining in the forests and mountains and that the stone crusher operators in the villages 

of Kalewal-Beet, Khuralgarh Sahib and Garhimansowal along with Mahindpur, Kheda, Kalmot, 

Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the green cover due 

to illegal mining. 

And whereas, the case is pending in the Hon'ble National Green Tribunal and in the 
last hearing in the Hon'ble NGT on 11.01.2024, a list of 13 stone crushers has been submitted by the 
mining department, which were indulged in illegal mining. Further, Hon'ble NGT directed the Board 

to take action against all these 13 stone crushers for violating the environmental norms. Action taken 
report is to be placed in the Hon'ble NGT before the next date of hearing i.e . 11/03/2024. 

And whereas, the stone crusher is in this list of 13 stone crushers indulged in the 
illegal mining as submitted by the mining department in the Hon'ble NGT. 

And whereas, the industry was visited by the officer of Regional Office, Rupnagar on 
19.01.2024 and observed that the industry is not complying with the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and 
code of practice for such units laid down by the Government. · 

And whereas, the industry was found violating the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981 

as well as code of practice for such type of units. Further, the industry has got its 'consent to operate ' 
Auto-Renewed by filing the wrong/ false information/ documents. 
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h Water (Prevention & Control of 
. And whereas, the consent to operate under t e ed 

24 
Ol/

2
024 & consent to 

Pollution) Act, 1974 of the industry was revoked v1de letter no. 116 dat '. d t was cancelled 
operate under the Air (Prevention & Control of Pollution) Act, 1981 of the in us ry 

vide letter no. 118 dated 24/01/2024, due to above said violations. 

. . h th provisions of the Water 
And whereas, the industry is not serious to comply wit e .. A t 

1981 
as 

(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) c ' 
well as code of practice and violating the Environmental Laws intentionally & deliberately. 

. . • 1 off· R pnagar has reported And whereas, the Environmental Engineer, RegIona ice, u . 
that there are FIR registered against the stone crusher against illegal mining and also not complying 
with the code of practice prescribed for stone crushing units. Also, Regional Office has calculated the 
Environment Compensation required to be imposed on the stone crusher amounting to Rs. 
7,25,000/-. 

And whereas, the Environmental damage has been done in the area by the stone 
crusher and FIR has been lodged against the stone crusher by the mining department. As damage has 
been caused to the environment, the Environmental Compensation as well as legal action against the 
stone crusher and its responsible partners/ directors alongwith strict action u/s 33-A of the Water 
(Prevention & Control of Pollution) Act, 1974 & 31-A of the Air (Prevention & Control of Pollution) 
Act, 1981 is required to be initiated against the stone crusher. 

And whereas, the matter has been considered by the Competent Authority and it 
has been decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure ofthe industry 
after affording an opportunity of personal hearing, due to aforesaid violations. 

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention & 
Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of 
Pollution) Act, 1981 has been issued with an opportunity to appear in person before the Chairman of 
the Board in his office Punjab Pollution Control Board, Vatavarn Bhawan, Nabha Road, Patiala on 
13/02/2024 at 11.00 AM vide Board's letter no. 10581 dated 02/02/2024 alongwith the foll~wing 
proposed directions: 

i) 

ii) 

iii) 

iv) 

v) 

vi) 

vii) 

That the industry shall take all necessary steps to close down its operations. 

That the industry shall stop forthwith discharging any effluent/ emissions from its industrial 
premises or through any mode. 

That the industry will immediately stop its activities and will not restart the same unless all 

necessary water and air pollution control measures are taken and obtains valid consents of 
the Board . 

That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the 
supply of electricity available to the industry. 

That Environmental Compensation shall be imposed on the industry for polluting the 
environment. 

That legal action shall be initiated against the industry and its responsible persons. 

That DG sets installed by the industry shall be sealed . 

And whereas, however, no one attended the hearing, but one person namely Sh. 
Bhajan Lal, (informed him as a friend of owner) without authority letter submitted written reply on 
behalf of crusher, which was taken on record. 

And whereas, after hearing the officers of the Board, facts of the record and the 
representative of the industry, the Chairman of the Board decided as under: -

1) The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 

and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed : 

a) That the industry shall take all necessary steps to close down its operations. 

b) That the industry shall stop forthwith discharging any effluent/ emissions from its 
industrial premises or through any mode. 

c) That the industry will immediately stop its activities and will not restart the same 

unless all necessary water and air pollution control measures are taken and obtains 
valid consents of the Board. 

d) That the Punjab State Power Corporation Ltd . authorities shall be directed to 

disconnect the supply of electricity available to the industry. 
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2) 

3) 

That DG sets · t II 
ins a ed by the industry shall be sealed. 

Legal action/ launchin th . 
Control of Poll t' g e prosecution under the provisions of the Water (Prevention & 
be taken a . u ion) Act, l974 and the Air (Prevention & Control of Pollution) Act, 1981 shall 

gainSt the industry and its responsible persons. 

The industry sh II d . . . 
1 

. a eposIt Environmental Compensation amounting to Rs. 7 25 000/- for 
vio ating the env· I · ' ' 
R 

. ironmenta norms, within 7 days in the office of the Environmental Engineer, 
eg1onal Office Rupna Th d . . . , gar. e or ers in this regard shall be issued separately. 

e) 

Off R And whereas, the proceedings were conveyed to the industry with a copy to Regional 
ice, upnagar vide Board's letter no. 12032-33 dated 14/2/2024 for compliance. 

Now, therefore, the Competent Authority of the Board in exercise of the powers 
c~nferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 and after thoroughly examining the case of the stone 
crusher, has decided to issue following directions: 

i) That the industry shall take all necessary steps to close down its operations. 

ii) That the industry shall stop forthwith discharging any effluent/ emissions from its industrial 

premises or through any mode. 

iii) 

iv) 

That the industry will immediately stop its activities and will not restart the same unless all 
necessary water and air pollution control measures are taken and obtains valid consents of 

the Board. 

That the Punjab State Power Corporation Ltd. autho_rities shall be directed to disconnect the 

supply of electricity available to the industry. 

v) That DG sets installed by the industry shall be sealed. 

In case of failure to comply with the above said directions, the industry ahd the 
partners or any other person(s) responsible to comply with the above directions under the Water 
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981 
are liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 of 

the Air (Prevention and Control of Pollution) Act, 1981. 

This issue with the approval of the Competent Authority of the Board. 

-J~ 
Senior Environmental Engineer (ZP-1) 

for & on behalf of the 
Punjab Pollution Control Board 

End st. no. / .1... / ,21, Dated JQ-W t.,, 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Rupnagar for information and ensure t make the compliance of the 
above said directions. Further, it is requested to seal the DG set o th stone crusher with in 7-days 

and submit compliance to this office. 
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To 

Subject: 

M/s Grewal Stone Crusher, /4( ~ 
Village Khera Kalmot, Tehsil Nangal, • i 
Distt. Rupnagar ~ ~ :Nd.:. fr~:.r~ 

1fufl fi:... . ~ .~ .............. .fH3f. . \~ ~ , 
Directions u/s 33-A of the Water (Prevention & C ntrol of Pollu o ~ t, 1974 as 

amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 

Whereas, it is obligatory on the part of the industry to obtain the consent to establish 

(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and 

u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher. 

And whereas, it is mandatory on the part of the industry to obtain the consent of the 

Board to operate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution) 

Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent/ 

emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 

appropriate effluent treatment facilities/air pollution control device, so as to contain the various 

pollutants within the standards laid down by the Board, in the effluent/ emissions discharged by the 

industry. 

And whereas, the industry was granted varied 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2020/13040948 dated 

28/07/2020 and the Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/ 

RPN/2020/13040929 dated 28/07/2020, both valid upto 30/06/2025 for crushing of river bed material 

@ 4000 CFT/day, subject to the conditions mentioned therein. 

A_nd whereas, the Hon'ble NGT has taken Suo Moto through OA No. 624/2023 w .r.t 

News item published .in the Tribune dated-28.09.2023 entitled."Hills 'vanish' ·as illegal mining rampant 

in beet area" of Garhshankar ahd :certain-villages of Rupnagar District. Further, the news item 

disclosed that ,on account ·ot iile.gal".rnining, Shivalik Hills as high as 200 feet in the Beet area of 

Garshankar Sub Division are slowly vanishing. As per the news report, the mining mafia is carrying out 

illegal mining in the forests and mountains and that the stone crusher operators in the villages of 

Kalewal-Beet, Khuralgarh Sahib and Garhimansowal along with Mahindpur, Kheda, Kalmot, Bhangla, 

Haripur, Plata and Splanwa Salsonga of Rupnagar District have ravaged the green cover due to illegal 

mining. 

And whereas, the case is pending in the Hon'ble National Green Tribunal and in the 

last hearing in the Hon'ble NGT on 11.01.2024, a list of 13 stone crushers has been submitted by the 

mining department, which were indulged in illegal mining. Further, Hon'ble NGT directed the Board 

to take action against all these 13 stone crushers for violating the environmental norms. Action taken 

report is to be placed in the Hon'ble NGT before the next date of hearing i.e. 11/03/2024. 

And whereas, the stone crusher is in this list of 13 stone crushers indulged in the 

illegal mining as submitted by the mining department in the Hon'ble NGT. 

And whereas, the industry was visited by the officer of Regional Office, Rupnagar on 

19.01.2024 and observed that the industry is not complying with the provisions of the Water 

(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and 

code of practice for such units laid down by the Government. 

And whereas, the consent to operate under the Water (Prevention & Contro l of 

Pollution) Act, 1974 of the industry was revoked vide letter no. 122 dated 24/01/ 2024 & consen t to 

operate under the Air (Prevention & Control of Pollution) Act, 1981 of the industry was cancelled vide 

letter no. 120 dated 24/01/2024, due to above said violations. 
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And whereas, the industrv was . & Control of Pollution) Act, 1981 

(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention 
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. • mply with the provisions of the Water 
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And whereas, the Environmental Engin~er, . eg1olna. . &' mining license has been 
. . h t rusher against 1llega mining 

that there are FIR registered against t es one_c . m I in with the code of practice 
cancelled by the mining department _and the indust~ is also ~ot co t ~al:ulated the Environment 
prescribed for stone crushing units. Also, Regional Office ha_ 
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Compensation required to be imposed on the stone crusher amounting to Rs. ' 

And whereas, the Environmental damage has been done in the area by the stone 
crusher and FIR has been lodged against the stone crusher by the mining department. ~s dam~ge has 
been caused to the environment, the Environmental Compensation as well as legal action againSt the 
stone crusher and its responsible partners/ directors alongwith strict action u/s 33-A of th~ Water 
(Prevention & Control of Pollution) Act, 1974 & 31-A of the Air (Prevention & Control of Pollution) Act, 

1981 is required to be initiated against the stone crusher. 

And whereas, the matter has been considered by the Competent Authority and it 

has been decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and 

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the industry 

after affording an opportunity of personal hearing, due to aforesaid violations. 

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention & 
Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of 
Pollution) Act, 1981 issued vide Board's letter no. 10583 dated 02/02/2024 with an opportunity to 
appear in person before the Chairman of the Board in his office Punjab Pollution Control Board, 
Vatavarn Bhawan, Nabha Road, Patiala on 13/02/2024 at 11.00 AM alongwith the following proposed 
directions: 

i) That the industry shall take all necessary steps to close down its operations. 

ii) That the industry shall stop forthwith discharging any effluent / emissions from its industrial 

premises or through any mode. 

iii) That the industry will immediately stop its activities and will not restart the same unless all 

necessary water and air pollution control measures are taken and obtains valid consents of the 

Board. 

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the 
supply of electricity available to the industry. 

v) That Environmental Compensation shall be imposed on the industry for polluting the 
environment. 

vi) That legal action shall be initiated against the industry and its responsible persons. 

vii) That DG sets installed by the industry shall be sealed. 

And whereas, the representative of the industry attended the hearing informed 
that his crusher is not involved in any kind of illegal mining. Further, he requested to give some time 
to comply with the entire code of practice for stone crushing unit as well as provisions of the Water 
(Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 
1981. 

And whereas, after hearing the officers of the Board, facts of the record and the 
representative of the industry, the Chairman of the Board decided as under: -

1) The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act,.1974 

and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed : 

a) That the industry sha ll take all necessary steps to close down its operations. 

b) That the industry shall stop forthwith discharging any effluent/ emissions from its 
industrial premises or through any mode. 
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c) 

d) 

e) 

That the industry will immediately stop its activities and will n6t restart the same 

unless all necessary water and air pollution control measures are taken and ?btains 

valid consents of the Board. 

That the Punjab State Power corporation Ltd. ~uthorities shall be directed to 

disconnect the supply of electricity available to the industry. 

That DG sets installed by the industry shall be sealed . 

2) Legal action/ launching the prosecution under the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 shall 

be taken against the industry and its responsible persons. 

3) The industry shall deposit Environmental Compensation amounting to Rs. 37,500/- for 

violating the environmental norms, within 7 days in the office of the Environmental Engineer, 

Regional Office, Rupnagar. The orders in this regard shall be issued separately. 

And whereas, the proceedings were conveyed to the industry with a copy to Regional 

Office, Rupnagar vide Board 's letter no. 12030-31 dated 14/2/2024 for compliance. 

.. Now, therefore, the Competent Authority of the Board in exercise of the powers 

conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-A of the 

Air (Prevention & Control of Pollution) Act, 1981 and after thoroughly examining the case of the stone 

crusher, has decided to issue following directions: 

i) That the industry shall take all necessary steps to close down its operations. 

ii) That the industry shall stop forthwith discharging any effluent/ emissions from its industrial 

premises or through any mode. 

ii i) That the industry will immediately stop its activities and will not restart the same unless all 

necessary water and air pollution control measures are taken and obta ins valid consents of 

the Board . 

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the 

supply of electricity ava ilable to the industry. 

V) That DG sets installed by the industry .shall be sealed . 

In case of failure to comply with the above said directions, the industry and the 

partners or any other person(s) responsible to comply with the above directions under the Water 

(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981 

are liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 of 

the Air (Prevention and Control of Pollution) Act, 1981. 

This issue with the approval of the Competent Authority of the Board. 

__ J~ 
Senior Environmental Engineer (ZP-1) 

for & on behalf of the 
Punjab Pollution Control Board 

Endst. no. /,£ /J& Dated / >?j,.-.t & 
A copy of the above is forwarded to the Environmental Enginee

1
r, Punjab Pollution 

Control Board, Regional Office, Rupnagar for information and ensure to make the compliance of the 

above said directions. Further, it is requested to seal the DG set of th stone crusher within 7-days 

and submit compliance to this office. 

Senior En~ tal ~i\ker (ZP-1) 

for and on behalf of the 
Punjab Pollution Control Board 

{\.-
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To 

\ffi1tj ~ .;,.l{C..,.;8.,.,- r,b,,.. ;ga1 ?• ~ 
H:~131:f'tti'. _ 1121:!r~.m• .1 ij(l r. 1-1J• .1 q1-s"a 

REGISTERED oeft' ~ 

~ri::eh:~:1~t~ea~;~:,her, ~~ 
Tehsil, Anandpur Sahib & District Rupnagar. ~ ~1• ae f~,ii,cP,~ 

Subject: Directions u/s 33-A of the Water (Preventiorfrt&~~j·l)'ol1u'iio~ ~\\\,1ii-s 

amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981. 

Whereas, it is obligatory on the part of the industry to obtain the consent to establish 

(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and 

u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher. 

And whereas, it is mandatory on the part of the industry to obtain the consent of the 

Board to operate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution) 

Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent/ 

emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 

appropriate effluent treatment facilities/air pollution control device, so as to contain the various 

pollutants within the standards laid down by the Board, in the effluent/ emissions discharged by the 

industry. 

And whereas, the industry was granted consent to operate under the provisions of 

Water (Prevention and Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2022/20145454 

dated 21/10/2022 and under the Air (Prevention & Control of Pollution) Act, 1981 vide no. 

CTOA/Renewal/RPN/2022/19964765 dated 21/10/2022, both valid upto 31/03/2023 for operation of 

Crushing, Screening & Washing of Aggregates@ 8200 CFT/day, Subject to the conditions mentioned 

therein . 
And whereas, the industry was visited by the officers of the Regional Office, 

Rupnagar on 08/11/2023 and contacted Sh. Saurav, Munshi of the industry. During visit, it was 

observed as under:-

1) The industry was not in operation during visit due to maintenance work. However, same is 

operational. 

. 2) The industry has installed 04 no. Jaw crushers, 04 no. Rotapactor, OS no. Dry screens, 01 no. 

Wet screen . 

3) The ends of conveyer belts are not covered with appropriate chutes. 

4) The regular spray is not being done on Jaw/ Roller crushers/ transfer points. 

S) The water spray is not done on boundary wall and main entrance. 

6) The internal vehicle movement area is being water sprinkled with the help of moveable 

tanker. 

7) All the approach roads and ramps are not prepared appropriately. 

8) The waste water from the industry is being discharged into river Swan. 

9) The arrangements have not been provided to re-circulate the wastewater 

10) The settling tanks are not being used for treatment of wastewater. 

11) The 900 V-Notch at the outlet of settling tank is not provided and the record of discharge is 

12) 

13) 
14) 

15) 

16) 

17) 

18) 

19) 

20) 

21) 

22) 

not maintained. 

Appropriate green belt is not provided along the boundary of the unit. Only one side is 

provided with plantation. 

The dust emitting points are not covered properly. 

The conveyer belts are of good quality. 

The approach roads are not cleaned. 

The approach roads and the ramp is not metaled. 

The openings of the housing are not covered with rubber flappers. 

The .. \V~ter spray system is not interlocked with the main crushing operation . 

The path between the crusher and the vehicle movement area is not paved. 

The emission analysis report is not submitted by the unit. 

The annual health survey of the workers is not conducted . 

There is underground tank for collection of domestic effluent is provided with discharge onto 

land for stagnation in the plantation area. 
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23) The DG set of capacity 62.5 KVA is installed with canopy but without stack. 
24) One tubewell is installed as source of fresh water and no water meter is provided with the 

25) 

26) 

same. 
The Tax Invoice of the industry having no. 6668 dated 08.11.2023 is obtained for supply of 
stone dust at Rampura Phul indicating the operation of the unit. 
There is an automobile work shop also with the unit for repair/ maintenance of trucks / 
tippers/ earth moving machines etc. There was lot of spillage of waste / used oil in the work 
shop. The unit is not having 'consent to operate'/ authorization of the Board to run the said 
work shop. 

And whereas, earlier, show cause notice for violations of the provisions of the 
Water (Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 
1981 was issued to the industry by the Regional Office alongwith an opportunity of personal hearing 
before'the Environmental Engineer, Regional Office, Rupnagar on 24/11/2023. However, the industry 
has failed to attend the said hearing. 

And whereas, the industry has failed to comply with the conditions imposed in the 
consent to operate granted to it under the Water (Prevention & Control of Pollution) Act, 1974 and 
Air (Prevention & Control of Pollution) Act, 1981 and operating its unit without valid consents of the 
Board, thus, violating the provisions of the said Acts. 

And whereas, the industry is not complying with the provisions of the Water 
(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and 
code of practice for such units, intentionally and deliberately. 

And whereas, the Hon'ble NGT has taken Suo Moto through OA No. 624/2023 w.r.t 
News item published in the Tribune dated 28.09.2023 entitled "Hills 'vanish' as illegal mining rampant 
in beet area" of Garhshankar and certain villages of Rupnagar District. Further, the news item 
disclosed that on account of illegal mining, Shivalik Hills as high as 200 feet in the Beet area of 
Garshankar Sub Division are slowly vanishing. As per the news report, the mining mafia is carrying 
out illegal mining in the forests and mountains and that the stone crusher operators in the villages 
of Kalewal-Beet, Khuralgarh Sahib and Garhimansowal along with Mahindpur, Kheda, Kalmot, 
Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the green cover due 
to illegal mining. 

And whereas, the stone crusher has not given any clarification whether the material 
procured by the Stone crusher is from the approved Mining site or illegal mining sites. As such, it may 
also apprehended that the stone crusher may involve in illegal mining in the District Rupnagar. 

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention & 
Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of 
Pollution) Act, 1981 has been issued to the industry with an opportunity to appear in person before 
the Chief Environmental Engineer(P) Punjab Pollution Control Board, Vatavaran Bhawan, Nabha 
Road, Patiala on 18/12/2023 vide Board's letter no. 9427-28 dated 11/12/2023. 

And whereas, after hearing the officer of the Board, representative of the industry 
and material facts on the record, the Chief Environmental Engineer (P) decided as under: -

1. 

2. 

3. 

4. 

5. 

6. 

7. 

The stone crusher shall provide permanent pipeline alongwith sprinklers for sprinkling of 
water on raw material, within 07 days. 
The stone crusher shall stabilize its roads and ramp with interlocking/ antiskiding tiles, within 
15 days. 
The stone crusher shall submit copy of the monthly returns filed by it with the mining 
department to the PPCB every month. 
The stone crusher shall comply with the complete code of practice prescribed by the Board 
as well as by CPCB and the observations raised by the Board during the visit to the plant, 
within 07 days. 
The stone crusher shall ensure that all vehicles carrying minor mineral to the stone crusher 
must equipped with radio-frequency identification tags as well as Global Positioning System 
(GPS) for tracking latest by 28/02/2023 and submit compliance to the Board, in ~his reg~rd. 
The stone crusher shall ensure that the stone crusher is operated only by processing legalized 
minor mineral from the approved mining site for which Environmental Clearance/ Consent 
to operate has been granted by the department of mining / department of envi~o~ment, 
Govt. of Punjab. The stone crusher shall also certify whether the legally approve~ mining site 
falls in the plain land area/ mountain area/ forest area/ river bed area/ de-silted area or 
any other area as per the record of revenue/ water resources/ Indian Forest Act, 1927 / The 
Punjab Security of Land Tenures Act/ master plan of the area as notified by departm~nt of 
Town & Country Planning. . . The stone crusher shall submit a bank guarantee amounting to Rs. 2.0 lacs, w1th1n 07 days, 
as an assurance to comply with the Environment laws. 
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The Environmental Engineer, Regional Office, Rupnagar shall keep vigil whether the stone 

crusher is operating by procuring the minor minerals from the approved mining site for which 

En~ironment Clearance I Consents granted by the Board. It shall also be certified by R~gional 

Office as whether the legally approved mining site falls in the plain land area I mountain area 

I forest area /riverbed area/ de-silted area or any other area as per the record of revenue 

I water resources / Indian Forest Act, 1927 / The Punjab Security of Lan~ Tenures Act I 

master plan of the area as notified by department of Town & Country Planning. In case any 

.violations I discrepancy observed in reference to mining/ environmental guidelines I 50:, 

Regional Office shall calculate the quantum of Environmental damage ~a used due tb the_said 

violation/ activity and also check the details of FIR filled (If any) and the equipment/ v.ehicles 

seized of the stone crusher for any illegal mining and send its.report, within 10 days . . 

And whereas, the proceedings were conveyed to the industry vide Board's letter 

n_o. 10114-15 dated 10/01/2024. 

And whereas, the case is pending in the Hon'ble National Green Tribunal and in the 

last hearing in the Hon'ble NGT on 11.01 .2024, a list of 13 stone crushers has been submitted by the 

mining department, which were indulged in illegal mining. Further, Hon'ble NGT directed the Board 

to take action against all these 13 stone crushers for violating the environmental norms. Action taken 

report is to be placed in the Hon'ble NGT before the next date of hearing i.e. 11.03.2024. 

And whereas, the stone crusher is in this list of 13 stone crushers indulged in the 

illegal mining as submitted by the mining department in the Hon'ble NGT. 

And whereas, the Environmental Engineer, Regional Office, Rupnagar has reported 

that the industry has not submitted the compliance of the decisions of the personal hearing given to 

it by the Chief Environmental Engineer (P) on 18.12.2023 as well as has not deposited the bank 

guarantee amounting to Rs. 2.0 lacs in compliance of the decision of the personal hearing so far. Also, 

XEN, Mining vide his letter no. 768 dated 19.01.2024, received through e-mail dated 19.01.2024 has 

intimated that the registration of the unit has been cancelled due to indulgence into illegal mining 

activities. Further, there are Fl Rs against the unit bearing no. 138 dated 12.09.2022 and no. 144 dated 

26.09.2023 regarding illegal mining activities. Also, Regional Office has calculated the Environment 

Compensation required to be imposed on the stone crusher amounting to Rs. 18,56,250/-. 

And whereas, the industry is not serious to comply with the decisions of the 

personal hearing, provisions of the Water (Prevention & Control of Pollution) Act, 1974, Air 

(Prevention & Control of Pollution) Act, 1981 and violating the Environmental Laws intentionally & 

deliberately. 

And whereas, the matter has been considered by the Competent Authority and it 

has been decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and 

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the industry 

after affording an opportunity of personal hearing, due to aforesaid violations. 

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention & 

Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of 

Pollution) Act, 1981 issued vide Board's letter no. 10575 dated 02/02/2024 with an opportunity to 

appear in person before the Chairman of the Board in his office Punjab Pollution Control Board, 

v_atav~rn Bhawan, Nabha Road, Patiala on 13/02/2024 at 11.00 AM alongwith the following proposed 

directions: 

i) Tha,t the industry shall take all necessary steps to close down its operations. 

ii) Th h at t e industry shall stop forthwith discharging any effluent/ emissions from its industrial 

premises or through any mode. 

iii) That the industry will immediately stop its activities and will not restart the same unless all 

necessary water and air pollution control measures are taken and obtains valid consents of 

the Board. 

iv) 

v) 

vi) 

vii) 

That the Punja~ State P~wer Corporation Ltd. authorities shall be di~ected to disconnect the 

supply of electnc1ty available to the industry. 

Tha~ Environmental Compensation shall be imposed on the industry for pollur th 

environment. 
mg e 

That legal action shall be initiated against the industry and its responsible persons. 

That DG sets installed by the industry shall be sealed. 

. The representative of the industry attended the he . . . . 

not involved in any kind of illegal mining on h .11 
·th . . anng informed that his crusher 1s 

1 s as I as sufficient stock in ·t . 

requested to give some time to comply w·th th . 
1 s premises. Further, he 
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representative of the industry has submitted written reply during the hearing, which was taken on 
record. 

And whereas, after hearing the officers of the Board, facts of the record and the 
representative of the industry, the Chairman of the Board decided as under: -
1) The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 

and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed: 

a) 

b) 

c) 

That the industry shall take all necessary steps to close down its operations. 

That the industry shall stop forthwith discharging any effluent / emissions from its 
industrial premises or through any mode. 
That the industry will immediately stop its activities and will not restart the same 
unless all necessary water and air pollution control measures are taken and obtains 
valid consents of the Board. · 

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to 
disconnect the supply of electricity available to the industry. 

e) That DG sets installed by the industry shall be sealed. 
2) Legal action/ launching the prosecution under the provisions of the Water (Prevention & 

Control of Pollution) Act, 1974 and the Air {Prevention & Control of Pollution) Act, 1981 shall 
be taken against the industry and its responsible persons. 

3) The industry shall deposit Environmental Compensation amounting to Rs.18,56,250/- for 
violating the environmental norms, within 7 days in the office of the Environmental Engineer, 
Regional Office, Rupnagar. The orders in this regard shall be issued separately. 

And whereas, the proceedings were conveyed to the industry with a copy to Regional 
Office, Rupnagar vide Board's letter no. 12011-12 dated 14/2/2024 for compl iance. 

Now, therefore, the Competent Authority of the Board in exercise of the powers 
conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-A of the 
Air (Prevention & Control of Pollution) Act, 1981 and after thoroughly examining the case of the stone 
crusher, has decided to issue following directions: 
i) That the ind~stry shall take all necessary steps to close down its operations. 

ii) That the industry shall stop forthwith discharging any effluent/ emissions from its industria l 
premises or through any mode. 

iii) That the industry will immediately stop its activities and will not restart the same unless all 
necessary water and air pollution control measures are taken and obtains valid consents of 
the Board. 

iv) 

v) 

That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the 
supply of electricity available to the industry. 

That DG sets installed by the industry shall be sealed. 

In case of failure to comply with the above said directions, the industry and the 
partners or any other person(s) responsible to comply with the above directions under the Water 
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981 
are liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 of 
the Air (Prevention and Control of Pollution) Act, 1981. 

This issue with the approval of the Competent Authority of the Board. 

Seo;o, Eo,;,o,;;;;;oi g;o,e, (ZP-1) 
for & on behalf of the 

Punjab Pollution Control Board 

Endst. no. I Sl\ .2-'o Dated J 'S',--?r--~ 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Rupnagar for information and to e ,su e to make the compliance of 
the above said directions. Further, it is requested to seal the DG t f the stone crusher within 7-
days and submit compliance to this office. 
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Senior E~ er (ZP-1) 
for and on behalf of the 

Punjab Pollution Control B~ 
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To 

Subject: 

REGISTERED o?l'~ -_ 

M/s Sai Stone Crusher, ~ .---
Village Swara, ..,......,.. ?11' r 
Tehsil Anandpur Sahib, District Rupnagar _ ~1~~~f,._Will-f~~.~ 
Directions u/s 33-A of the Water (Preve~ nti' Coritro'i'of°Po·ll~~\\\~74 as 
amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 

Whereas, it is obligatory on the part of the industry to obtain the consent to establish 
(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher. 

And whereas, it is mandatory on the part of the industry to obtain the consent of the 
Board to operate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution) 
Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent/ 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate effluent treatment facilities/ air pollution control device, so as to contain the various 
pollutants within the standards laid down by the Board, in the effluent/ emissions discharged by the 
industry. 

And whereas, the industry was granted 'consent to operate' under the Water 
(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Renewal/RPN/2021/16773195 dated 
25/10/2021 & the Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/Renewal/RPN/ 
2021/16773050 dated 25/10/2021, both valid upto 30/09/2023 for Crushing, Screening, washing of 
river bed material@ 9,000 CFT/day, subject to the conditions mentioned therein . 

And whereas, the industry was visited by the officers of the Regional Office, 
Rupnagar on 10.08.2023 and contacted Sh. Parveen Kumar, Munshi of the industry. During visit, it was 
observed as under: 

1. The industry is a stone crushing-cum - screening and washing unit and was not in operation. 

2. It has installed 03 Jaw crushers, 01 Dry screens, 02 Rotapactor, 01 Wet screen. 

3. All the dust emitting points are not enclosed /covered properly. 

4. Water spray system is not provided on the boundary wall and main entrance as per 
requirement. 

5. 

6. 

Green belt consisting of three rows of trees is not provided along the periphery. Only one 
side is provided with the plantation. 

Regular spray is not being done on all the dust emitting points like jaw/ roller crushers. 

7. Conveyor belts of good quality are provided for crushing system. However, on washing 
system side conveyor belt is not having good quality. 

8. Ends of conveyor belts are not covered with proper chutes. 

9. Water sprinkling system is not provided on berm of ramp and approach road to keep these 
wet. 

10. The approach roads and ramps are of appropriate material duly compacted . 

11. Settling tanks are not observed. 

12. 

13. 

14. 

No provisions observed to discharge wastewater into surface water. 

Annual health survey of the workers is not conducted. 

No treatment of domestic effluent is provided. 

15. One tubewell is installed as source of fresh water and no water meter is provided with the 
same. 
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, ions of the Water And whereas the Industry was found vio lating the provis A t l981 
(Prevention & Control of Pollut

0

ion) Act, 1974 & the Air (Prevention & Control of Pollution) c ' 
as well as code of practice for such type of units. 

And whereas the show cause notice for revocation/ cancellation of the consents to 
. ' . f p II t lon) Act 1974 & the operate granted to the industry under the Water (Prevention & Control o o u ' 1 Air (Prevention & Control of Pollution) Act, 1981 was issued vlde Board's letter no. 2246·

47 
?ate< 

28/08/2023 alongwith the opportunity of personal hearing before the Environmental Engineer, 
Regional Office, Rupnagar on 08/09/2023. After the hearing, It was decided as under: · 

1. The industry shall not operate its unit without obtaining 'consent to operate' of the Board and 

complying with the code of practice laid down by the Board for such units. 

2. It is hereby made clear that if the industry found in operation without obtaining 'consent to 
operate' of the Board further action shall be taken against it as per Law/ Act without afford ing 
any further opportunity of show cause or personal hearing. 

And whereas, the proceedings of the personal hearing were conveyed to the industry 
vide Board's letter no. 2844 dated 31/10/2023. 

And whereas, the industry has got Its 'consent to operate' Auto-Renewed under the 
Water (Prevention & Control of Pollution) Act, 1974 and Air (Prevention & Control of Pol lution) Act, 
1981 vide dated 04.11.2023, both valid upto 04.11.2028. 

And whereas, the industry was visited by the officers of the Regional Office, 
Rupnagar on 20.12.2023 and contacted Sh. Anuj Saini, Chowkidar of the industry as no other 
responsible person was available there . During visit, it was observed as under: · 

1. 

2. 

3. 

5. 

6. 

7. 

8. 

9. 

10. 

11. 

12. 

13. 

14. 

15. 

The industry is a stone crushing-cum -screening and washing unit and was not in operation. 

It has installed 03 Jaw crushers, 01 Dry screens, 02 Rotapactor, 01 Wet screen. 

All the dust emitting points are not enclosed /covered properly. 

Appropriate chutes at the end of conveyor belt are not provided. 

Water spray is not provided at the dust emitting machinery/ points. 

The approach roads and ramps are of appropriate material duly compacted . However, these 
are in very bad conditions. 

Settling tanks are not provided. 

There is provision to discharge wastewater into surface water. 

No treated wastewater recirculation system is provided. 

Water sprinkling system is not provided on berm of ramp, approach road and boundary wall 
to keep these wet. 

Green belt consisting of three rows of trees is not provided along the periphery. Only one 
side is provided with the plantation. 

Annual health survey of the workers is not conducted. 

No treatment of domestic effluent is provided and same is disposed of in open atmosphere 
without treatment. 

One tubewell is installed as source of fresh water and no water meter is provided with the 
same. 

And whereas, the industry has still not attended the observations as raised by the 
Board during previous visit and has got its 'consent to operate' Auto-Renewed by filling wrong 
information/ self-declaration. 

And whereas, the Hon'ble NGT has taken Suo Mato through OA No. 624/2023 w.r.t 
News item published in the Tribune dated 28.09.2023 entitled " Hills 'vanish' as illegal mining rampant 
in beet area" of Garhshankar and certain villages of Rupnagar District . Further, the news item 
disclosed that on account of illegal mining, Shivalik Hills as high as 200 feet in the Beet area of 
Garshankar Sub Division are slowly vanishing. As per the news report, the mining mafia is carrying out 
illegal mining in the forests and mountains and that the stone crusher operators in the villages of 
Ka lewal-Beet, Khuralgarh Sahib and Garhimansowal along with Mahindpur, Kheda, Kalmot, Bhangla, 
Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the green cover due to illegal 
mining. 
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And whereas the c · d' • 
last hearing in the Hon'b ' ase is pen in~ in the Hon'ble National Green Tribunal and in the 

mining depart _ le NGT 0_n 11.01.2024, a hst of 13 stone crushers has been submitted by the 

to take act' me~t, which were indulged in illegal mining. Further, Hon'ble NGT directed the Board 

report. t 
1
:n again

st all these 13 stone crushers for violating the environmental norms Action taken 

is 
O 

e placed in the Hon'ble NGT before the next date of hearing i.e. 11/03/202.4 . 

. 11 1 
. . And whereas, the stone crusher is in this list of 13 stone crushers indulged in the 

1 
ega mining as submitted by the mining department in the Hon'ble NGT. 

h And whereas, the Environmental Engineer, Regional Office, R'upnagar has reported 

t at 
th

ere are FIRs no. 99 dated 09.08.2022 and 181 dated 28.12.2022 registered against the owners 

of 
st

one crushers against illegal mining and also not complying with the code of practice prescribed 

f~! sto~e crushi~g units. Further, the industry has got its 'consent to
1
operate' Auto-Renewed by filling 

wrong information/ self-declaration. Further, Environmental Engineer, Regional Office has calculated 

the Environmental Compensation required to be imposed on the stone crusher to the tune of Rs. 

11,75,000/- for violating the environmental norms. 

And whereas, the consent to operate under the Water {Prevention & Control of 

Pollution) Act, 1974 of the industry was revoked vide letter no. 88 dated 18/01/2024 & consent to 

operate under the Air (Prevention & Control of Pollution) Act, 1981 of the industry was cancelled vide 

letter no. 90 dated 18/01/2024, due to above said violations. 

And whereas, the industry is not serious to comply with the provisions of the Water 

(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 as well 

as code of practice and violating the Environmental Laws intentionally & deliberately. 

And whereas, the Environmental damage has been done in the area by the stone 

crµsher and FIR has been lodged against the stone crusher by the mining department. As damage has 

been caused to the environment, the Environmental Compensation as well as legal action against the 

stone crusher and its responsible partners / directors alongwith strict action u/s 33-A of the Water 

(Prevention & Control of Pollution) Act, 1974 & 31-A of the Air (Prevention & Control of Pollution) Act, 

1981 is required to be initiated against the stone crusher. 

And whereas, the matter has been considered by the Competent Authority and it 

has been decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1974 and 

u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the industry 

after affording an opportunity of personal hearing, due to aforesaid violations. 

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention & 

Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of 

Pollution) Act, 1981 issued vide Board's letter no. 10595 dated 02/02/2024 with an opportunity to 

appear in person before the Chairman of the Board in his office Punjab Pollution Control Board, 

Vatavarn Bhawan, Nabha Road, Patiala on 13/02/2024 at 11.00 AM alongwith the following directions: 

i) That the industry shall take all necessary steps to close down its operations. 

ii) That the industry shall stop forthwith discharging any effluent/ emissions from its industrial 

premises or through any mode. 

iii) That the industry will immediately stop its activities and will not restart the same unless all 

necessary water and air pollution control measures are taken and obtains valid consents of 

the Board . 

iv) That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the 

supply of electricity available to the industry. 

v) That Environmental Compensation shall be imposed on the industry for polluting t he 

environment. 

ii) That legal action shall be initiated against the industry and its responsible persons. 

vii) That DG sets installed by the industry shall be sealed. 

And whereas, however, the industry has failed to attend the hearing on the said date 

and t ime. 

And whereas, after hearing the officers of the Board, facts of the record, thP. 

Chairman of the Board has taken the following ex-partie decisions: -

1) The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 

and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed: 

a) That the industry shall take all necessary steps to close down its operat ions. 

I 

If 
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b) 

c) 

d) 

e) 

That the industry shall stop fo rthv,ith discharging any effluent / emissions fram its 

indust rial premises or through any mode . 

That the industry will immedia lely stop its activities and will not restart the sa~e 

unless all necessary water and air pollution control measures are taken and obtains 

va1id consents of the Boe-rd. 

That i.~e Punjab State Power Corporation Ltd. authorities shall be directed to 

disconnect the ; upply of electricity available to the industry . 

7"hat DG sets installed by the industry shall be sea ied. 

2) Le,;~I d't:ti<.J:1/ launching the prosecution under the provisions of th~ Water (Prevention & 

•: ontro! of Poll L,tion) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 shall 

be ta ke n ~gc1 inst the industry and its responsib le persons. 

3i The industry shall deposit Environmental Compensation amounting to Rs. 11,75,000/- for 

violating the environmental norms, within 7 days in the office of the EnvirGnmental Engineer, 

Regional Office, Rupnagar. The orders in this regard shall be issued separately. 

And whereas, the proceed ings were conveyed to the industry wi th a copy to Regional 

Office, Rupnagar vide Board's letter no. 12028-29 dated 14/ 2/2024 for com plI,:1r,cP. . 

Now, therefore, the Compe tent Au thority of '.l ,e clodrd in ex~rc ise of the powers 

confe,--ed upon it u/s 33-A of the Water (Prevention & Controi of Pollution) ,'\ct, 1974 & 31-A of ttie 

Air (Pre11 entio1 1 ,'?< Contrc- I o; ~ollution) Act, 1981 and after thoroughly exJmining the case of the str ne 

crusher, has de:ideG t,) ;;,ue following directions: 

' \ 1, 

ii) 

ii i) 

That the industry shall take all necessary steps to clo;e ,Jow,1 its oTJc. at ions. 

Ttia t · he indVst ry ~hall stop forthwith dischargine any E- il'l,H, 11 I / •-1 · i,•.mn:, i · ·1•'1 its · ndustridl 

prem ,ses or th rough any mode 

·1 ·at t. ··~ ' 11 ( J i' r- wi 'I :mme(fat!llv ,to~, its d ct 111tie, and v;' 1: • ,. r _.,,, , ~r~ ,crn-2 Ul"ies: 111 

necessary wat, r ,. 1d air po1It.:-'.ion con,r:,' m~:1 ,urE'S ,r: ·, ,3 1-' E' :l ,·: ··o::i ir. ·-1 :l:id ,:ons0 1 t, of 

the Bnar\'. 

iv ' That thf t'un1ab State Power r:or::ioration Ltd . autricrit ies , :1al l l, _! rec,C' ::l '·, discon-,ec '' '. ,! 

supply nf elect;icity avai!;,b\,, to the i11dust r1-

1. ) '!"hat DG set, insta lled by the i;,dus:•·y s·, ;; ,i b? sPa led. 

4 ~€ r' r -H u · ~ ;·, 1 ~ ...... . -:.•,.J ,, :ti •n,t.-. 2bn, ::: .:, "-1 ; 1 )i·· l1 e :··•,:; L.st ry J :-r n thP 

~•artner·, c:- 2ny o ,. ,e r pE ·so n(s) ·e5pct1; s11·1:,= to ,:011:piy 1,vith the ,; ,,,r. , ··," : uo,1J ·.:nde. ,he 1A dlPr 

IPreve·1tic,r &. Con :ro l of 1Jo llution ) Act, 1974 & 'rhe Ai~ (Pr:~ver ··c, ,, I>.,::, .,•-•;i "' Po!i,;tior,: i:,.ct, 1c;s 2. 

ar:= ld:. le fo~ action ui s 41 01thc Water (P!'ever,t(on & Cont,,)! of Pol lutio ,•. ,·, 1°,;; ?.nd u/ , ;, ;::f 

t'1e eIr (Prevention and Cc:itrol of Pol!uti,ini ,'.s':'t, l !J:3 :t . 

Th is issur witr the approvai of the Competent /.\:1t l10 ·;·yo.' the Bo:. rd. 

Seoi,,, E,v,m.,meoii,eec 12'-l ! 
for &. on behalf 01' the 

PLmjab Po llution Control Board 

Endst. no. /~ / tJ ___ Dat ed / 'f-2....--<i.y 
A copy or the above is forwarded to the Environmental Engineer, Punjab Pollutior: 

Control Boarrl, ReJional Office, Rupnagar for information and ensu re t •nake the compliance of the 

:., !Jove sai::I directions. Fu rthe r, it is requested to seal the DG set o t 1 e stcne crusher within 7-days 

and submit cor:1pliance to this office. 

-4-

Senior Em( ronment~ \!nifneer (ZP-1) 

for and on behalf of the 

Punj;;ib Pollution Control Board 

~ 
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1
•-

To 

Subject: 

M/s A.S Brar Stone Crusher, 4~ 
Village Agampur, re.fto~ ~ 
Tehsil Anandpur Sahib, District Rupnagar. \, ~~➔c · ' ,l'.JC\~~ '1\.\\ 

Directions u/s 33-A of the Water (Prevention111~tr~ p'oii~tlo·~~~i~~a·s 
amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 

Whereas, it is obligatory on the part of the industry to obtain the consent to establish 
(NOC) of the Board as required u/s 25 ofthe Water (Prevention & Control of Pollution) Act, 1974 and 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher. 

And whereas, it is mandatory on the part of the industry to obtain the consent of the 
Board to operate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution) 
Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent/ 
emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate effluent treatment facilities/air pollution control device, so as to contain the various 
pollutants within the standards laid down by the Board, in the effluent/ emissions discharged by the 
industry. 

And whereas, the industry was granted consent to operate under the provisions of 
Water (Prevention and Control of Pollution) Act, 1974 vide no . CTOW/Renewal/RPN/2021/13918740 
dated 06/01/2021 and under the Air (Prevention & Control of Pollution) Act, 1981 vide no. CTOA/ 
Renewal/RPN/2021/13917920 dated 06/01/2021, both valid upto 30/09/2023 for operation of 
Crushing, Screening and Washing of Aggregates @ 6000 CFT/Day, subject to the conditions 
mentioned therein . 

And whereas, the consents to operate granted to the industry were revoked / 
cancelled vide Board's letter no. 3971 dated 28.10.2022, due to the certain violations. 

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention & 
Control of Pollution) Act, 1974 & 31-A of the Air (Prevention & Control of Pollution) Act, 1981 was 
issued to the industry vide Board's letter no. 1549-50 dated 03/03/2023 alongwith opportunity of 
personal hearing before the Chief Environmental Engineer (P) on 13/03/2023. After hearing it was 

decided as under: 

1. The industry shall submit a bank guarantee amounting to Rs . 50,000/- as an assura nce to 
comply with the environmental laws within 7 days. 

2. The Environmental Engineer shall encash the above said bank guarantee immediately after 
the receipt of the same. 

3. The industry shall comply with code of practice as prescribed by the Board in toto, within 15 

days. 

4. The industry shall apply for obtaining consent to operate of the Board under the Water 
(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of 
Pollution) Act, 1981 within 15 days. 

5. The Environmental Engineer, Regional Office, Rupnagar shall visit the industry to verify the 
contentions of the representative of the industry as well as to process consent applications 
to be applied by the industry immediately after 15 days. 

6. Further action shall be taken after receipt of report / recommendations from the Regional 
Office. 

And whereas, the proceedings were conveyed to the industry vide Board's let ter no. 
1941 dated 24/03/2023 . 

And whereas, in compliance of the decisions of the personal hearing, the industry 
has subm itted bank guarantee amounting to Rs. 50,000/· which was encashed by the Regional Office. 

-1-
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And whereas the industry was visited by the offic~rs of the R~gio~al Office, 
Rupnagar on 30/08/2023 and.contacted Sh. Kewal Ram, Munshi of the induStry. During visit, it was 
observed as under:-

1) The industry has installed 02 Jaw crushers, 02 Dry screens, 02 Rotapactor, Ol Wet screen. 
2) All the dust emitting points are not enclosed/ covered properly. 
3) The ends of conveyer belts are not provided with proper chutes. 
4) Th!! regular spray is not being done on Jaw/ Roller crushers. 
5) The water spray is not done only boundary wall and main entrance. 

~) All the approach roads and ramps are not as per guidelines and are in very bad conditions. 
7l The settling-tanks are provided but size are not appropriate. Further, these were filled with 

silt and depth could not be verified. 
8) 

9) 

10) 

11) 

12) 

13) 

No provision observed to discharge the wastewater into inland surface water. 

No arrangements have been provided to re-circulate the treated wastewater in the washing 
process or for sprinkling purpose. 

The settling tank is not maintained properly. 

The V-Notch at the outlet of settling tank is not provided. 

The fine material/ silt produced in the settling tank is used for land filling. 

Appropriate green belt consisting of three rows of trees is not provided along the periphery. 
14) The representative of the industry informed that there is underground tank for treatment of 

domestic effluent. However, no outlet is observed with the said system. 
15) DG set of unknown capacity with inadequate stack. 

l6) The representative of the industry informed that the unit is being operated for 5 to 6 hours/ day. 

17) The tubewell is installed as source of fresh water but no water meter provided with the same. 
And whereas, the industry has failed to comply with the conditions imposed in the 

consent to operate granted to it under the Water (Prevention & Control of Pollution) Act, 1974 and 
Air (Prevention & Control of Pollution) Act, 1981 as well as violating the code of practice prescribed 
for such units, thus, violating the provisions of the said Acts. 

And whereas, the industry is operating its unit without valid consents of the Board 
under the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 
Pollution) Act, 1981, failed to provide adequate pollution control arrangements for water and air 
pollution. Thus, violating the provisions of the said acts and polluting the environment willfully and 
deliberately. 

And whereas, the Hon'ble NGT has taken Suo Moto through OA No. 624/2023 w.r.t 
News item published in the Tribune dated 28.09.2023 entitled "Hills 'vanish' as illegal mining rampant 
in beet area" of Garhshankar and certain villages of Rupnagar District. Further, the news item 
disclosed that on account of illegal mining, Shivalik Hills as high as 200 feet in the Beet area of 
Garshankar Sub Division are slowly vanishing. As per the news report, the mining mafia is carrying 
out illegal mining in the forests and mountains and that the stone crusher operators in the villages 
of Kalewal-Beet, Khuralgarh Sahib and Garhimansowal along with Mahindpur, Kheda, Kalmot, 
Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the green cover due 
to illegal mining. 

And whereas, the stone crusher has not given any clarification whether the material 
procured by the Stone crusher is from the approved Mining site or illegal mining sites. As such, it may 
also apprehended that the stone crusher may involve in illegal mining in the District Rupnagar. 

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention & 
Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of 
Pollution) Act, 1981 has been issued to the industry with an opportunity to appear in person before 
the Chief Environmental Engineer(P) Punjab Pollution Control Board, Vatavaran Bhawan, Nabha 
Road Patiala on 18/12/2023 vide Board's letter no. 9479-80 dated 12/12/2023. 

' And whereas, after hearing the officer of the Board, representative of the industry 
and material facts on the record, the Chief Environmental Engineer (P) decided as under: -

1. The stone crusher shall provide permanent pipeline alongwith sprinklers for sprinkling of water 
onl aw material, within 07 days. w 
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5. 

6. 

The stone crusher h II . . 
. . . ·1 . h. 

15 d s a stab,hze its roads and ramp with interlocking/ ant1sk1ding t, es, w,t ,n 

ays. 

The stone er h h 
· · h th ·n·ng 

d us er s all submit copy of the monthly returns filed by it w,t e m, 1 

epartment to the PPCB every month. 

The st0ne crusher shall comply with the complete code of practice prescribed by the B_oa'.d as 

well as by CPCB and the observations raised by the Board during the visit to the plant, w1th1n o7 

days. 

. . 

The stone crusher shall ensure that all vehicles carrying minor mineral to the stone crusher muSt 

equipped with radio-frequency identification tags as well as Global Positioning System (GPS) for 

tracking latest by 28/02/2023 and submit compliance to the Board, in this regard. ' 

The stone crusher shall ensure that the stone crusher is operated only by processing legalized 

minor mineral from the approved mining site for which Environmental Clearance/ Consent to 

operate has been granted by the department of mining/ department of environment, Govt. of 

Punjab. The stone crusher shall also certify whether the legally approved mining site falls in the 

plain land area/ mountain area/ forest area/ river bed area/ de-silted area or any other area 

as per the record of revenue/ water resources/ Indian Forest Act, 1927 I The Punjab Security 

of Land Tenures Act/ master plan of the area as notified by department of Town & Country 

Planning. 

7. The stone crusher shall submit a bank guarantee amounting to Rs. 2.0 lacs, within 07 days, as 

an assurance to comply with the Environment laws. 

8. The Environmental Engineer, Regional Office, Rupnagar shall keep vigil whether the stone 

crusher is operating by procuring the minor minerals from the approved mining site for which 

Environment Clearance/ Consents granted by the Board. It shall also be certified by Regional 

Office as whether the legally approved mining site falls in the plain land area/ mountain area/ 

forest area I river bed area / de-silted area or any other area as per the record of revenue / 

water resources I Indian Forest Act, 1927 / The Punjab Security of Land Tenures Act/ master 

plan of the area as notified by department of Town & Country Planning. In case any violations/ 

discrepancy observed in reference to mining/ environmental guidelines/ SOP, Regional Office 

shall calculate the quantum of Environmental damage caused due to the said violation/ activity 

and also check the details of FIR filled (If any) and the equipment/ vehicles seized of the stone 

crusher for any illegal mining and send its report, within 10 days. 

And whereas, the proceedings were conveyed to the industry vide Board's letter no. 

9999 dated 08/01/2024. 

And whereas, the case is pending in the Hon'ble National Green Tribunal and in the 

last hearing in the Hon'ble NGT on 11.01.2024, a list of 13 stone crushers has been submitted by the 

mining department, which were indulged in illegal mining. Further, Hon'ble NGT directed the Board 

to take action against all these 13 stone crushers for violating the environmental norms. Action taken 

report is to be placed in the Hon'ble NGT before the next date of hearing i.e. 11.03.2024. 

. . . And whereas, the stone crusher is in this list of 13 stone crushers indulged in the 

illegal mining as submitted by the mining department in the Hon'ble NGT. 

. And whereas, the Environmental Engineer, Regional Office, Rupnagar has reported 

~hat the industry ha_s not submitted the compliance of the decisions of the personal hearing given to 

it by the Chief En~1ronmental Engineer (P) on 18.12.2023 as well as has not deposited the bank 

guaran~e~ am~unt,_ng to Rs. 2.0 lacs in compliance of the decision of the personal hearing so far. Also 

~E~, M,n,ng v1de his le_tter ~o. 768 dated 19.01.2024, received through e-mail dated 19.01.2024 ha; 

int,_~a_ted that the reg1strat1on of the unit has been cancelled due to indulgence into illegal minin 

act,v,t,es. Further, there are FIRs against the unit bearing no. 34 dated 19 04 2022 and no 
63 

d t ! 
19.0S.2023_regardi~g illegal mining activities. Also, Regional Office has c;lcu.lated the En~iron;e~t 

Compensation required to be imposed on the stone crusher amounting to Rs. 32,43,750/-. 

And whereas, the industry is not serious to com I 'th h d . . 

hearing, provisions of the Water (Prevention & C t I f p I~ y_w, t e ec1s1ons of the personal 

Control of Pollution) Act, 1981 and violating th E o~ ro o o ut,o~) Act, . 1974, Air (Prevention & 

e nv,ronmental Laws intentionally & deliberately. 

And whereas, the Environmental damage has b . 

crusher and FIR has been lodged against the sto h b h een done ,n the area by the stone 

b 
ne crus er y t e min in d 

een caused to the environment the Environm t IC . g epartment. As damage has 

stone crusher and its responsibl~ partners/ d" en ta om, pens~t,on as well as legal action agJinst the 

(P . & 
,rec ors a ongw,th strict act' / 

revent,on Control of Pollution) Act 1974 & 31_A f . ion u s 33-A of the Water 

Act, 1981 is required to be initiated against th t o the Air (Prevention & Control of Pollution) 

e s one crusher. ~ 
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And whereas, the matter has been considered by the Competen_t Auth0rity and it 
has been decided to issue notice u/s 33-A of Water (Prevention & Control of Pollution) Act, 1_974 and 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the mdustry 
after affording an opportunity of personal hearing, due to aforesaid violations. 

And whereas the notice to issue directions u/s 33-A of the Water (Prevention & 
Control of Pollution) Act, 197,4 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of 
Pollution) Act, 1981 issued vide Board's letter no. 10579 dated 02/02/2024 with an opportunity to 
appear in person before the Chairman of the Board in his office Punjab Pollution Control Board, 
Vatavarn Bhawan, Nabha Road, Patiala on 13/02/2024 at 11.00 AM alongwith the following directions: 

i) 

ii) 

iii) 

iv) 

v) 

That the industry shall take all necessary steps to close down its operations. · 
That the industry shall stop forthwith discharging any effluent/ emissions from its industrial premises or through any mode. . 
That the industry will immediately stop its activities and will not restart the same unless all 
necessary water and air pollution control measures are taken and obtains valid consents of the Board. 

That the Punjab State Power Corporation Ltd. authorities shall be directed to disconnect the supply of electricity available to the industry. 
Tha~ Environmental Compensation shall be imposed on the industry for polluting the environment. 

vi) 
vii) 

That legal action shall be initiated against the industry and its responsible persons. 
That DG sets installed by the industry shall be sealed. 

. . And whereas, the representative of the industry attended the hearing informep that the crusher is in process to comply with the observations of the visiting officer of the Board and 
requested to give some time to comply with the entire code of practice for stone crushing unit as 
well as provisions of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention 
& C?ntrol of Pollution) Act, 1981. The representative of the industry has also submitted written reply during the hearing, which was taken on record. 

· · And whereas, after hearing the officers of the Board, facts of the record and the representative of the industry, the Chairman of the Board decided as under: . 

1) The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 
and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed: 

2) 

3) 

a) 

b) 

c) 

That the industry shall take all necessary steps to close down its operations. 
That the industry shall stop forthwith discharging any effluent/ emissions from its 
industrial premises or through any mode. 
That the industry will immediately stop its activities and will not restart the same 
unless all necessary water and air pollution control measures are taken and obtains 
valid consents of the Board. 

d) That the Punjab State Power Corporation Ltd. authorities shall be directed to 
disconnect the supply of electricity available to the industry. 

e) That DG sets installed by the industry shall be sealed. 
Legal action/ launching the prosecution under the provisions of the Water (Prevention & 
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 shall 
be taken against the industry and its responsible persons. 
The industry shall deposit Environmental Compensation amounting to Rs. 32,43,750/- for 
violating the environmental norms, within 7 days in the office of the Environmental Engineer, 
Regional Office, Rupnagar. The orders in this regard shall be issued separately. 

And whereas, the proceedings were conveyed to the industry with a copy to Regional 
Office, Rupnagar vide Board's letter no. 12004-05 dated 14/2/2024 for compliance. 

Now, therefore, the Competent Authority of the Board in exercise of the powers 
conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-A of the 
Air (Prevention & control of Pollution) Act, 1981 and after thoroughly examining the case of the stone 
crusher, has decided to issue following directions: 
i) That the industry shall take all necessary steps to close down its operations. 
ii) That the industry shall stop forthwith discharging any effluent/ emissions from its industrial 

premises or through any mode. 
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iii) That the industry Will immediate/ s . . .. 

necessary water and a· II . Y top its act1v1t1es and will not restart the same unless all 

th 
,r po ut,on c t I 

e Board. · on ro measures are taken and obtains valid consents of 

iv) That the Punjab State Power . 

supply of electric·t . Corporation ltd. authorities shall be directed to disconnect the 

1 Y available to the industry. 

That DG sets · II 
lnSta ed by the industry shall be sealed. v) 

partners or In ~ase of failure to comply with the above said directions, the i~dustry and the 

(Prevenr ;ny ot er person(s) responsible to comply with the above directions under the Water 

are liabl •~n C~ntrol of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981 

th A. (e or action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 of 

e ,r Prevention and Control of Pollution) Act, 1981. 

This issue with the approval of the Competent Authority of the Board. 

Senior Envlr;,;ms;kl Engineer (ZP-1) 

for & on behalf of the 

Punjab Pollution Control Board 

~ndst. no. /;2.1/ ri-
Dated ~ 

• A copy of the above is forwarded to the Environmental Engineer,PunJab ~ llution 

Control Board, Regional Office, Rupnagar for information and ensure t make the compliance of the 

above said directions. Further, it is requested to seal the DG set o t e stone crusher within 7-days 

and submit compliance to this office. 

Senior Env,ronmentaf i'niineer (ZP-1) 

for and on behalf of the 

Punjab Pollution Control Bott-
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PUNJAB 

t\'Y 
tl'+:11a -y~aa do<a•H aas LiFE 

- Lifestyle for 
;:r/i"I? ~-1 , ei?ci , ,;,w ~ . i.rl'cnr"w-147001 , 1,,/ Environment 

Phone no. 0175-2301182 
" e-~ i~ pws~_zp1@.vahoo com 
1w.;,1,~ ~7-~;i, l:f:f~ l l"'i•::/Q, iJli<'fOl\1 

-tao ----- H:~"73':fitD-T/2/3/ f~ . ;;.;-, / v~~.1TIF./a?raa 

To 

Subject: 

REGISTERED Mt'~ror 
M/s Pritthvee Stone Crusher & Screening Plant, 

Village Spalwan, Tehsil Anandpur Sahib, '7'~;:fmi: 
Distt.Rupnagar \\r r,,) , ,ro ~' ~\i4 
Directions u/s 33-A of the Water (Prevention & Co~W~ ~r~~ffon)"A'ct;'~;u\~~~- • 
amended in 1988 u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 

Whereas, it is obligatory on the part of the industry to obtain the consent to establish I 
(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and 
u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of the stone crusher. 

And whereas, it is mandatory on the part of the industry to obtain the con sent of the 

Board to operate an outlet/ plant as required u/s 25 of the Water (Prevention & Control of Pollution) 

Act, 1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981, for discharge of effluent/ 

emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 

appropriate effluent treatment facilities/air pollution control device, so as to contain the various 

pollutants within the standards laid down by the Board, in the effluent/ emissions discharged by the 

industry. 

And whereas, the unit was earlier issued directions u/s 33-A and u/s 31-A for non-
compliances observed by the officer of the Board, subsequently, directions were also issued to PSPCL 

authorities for disconnection of the electricity available with the industry. 

And whereas, the industry was granted 'consent to.operate' of the Board under the 

Water (Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Varied/RPN/2024/24260719 
dated 03.01.2024 valid upto 30.09.2024 and under the Air (Prevention & Control of Pollution) Act, 
1981 vide no. CTOA/Varied/RPN/2024/24260928 dated 08.01.2024 valid upto 30.09.2024 for 
operation of crushing screening & washing of river bed material @ 4500 CFT/day, subject to the 

cond itions mentioned therein. 

And whereas, the Board has also directed the PSPCL Authorities vide Board's let ter 

no. 9981-82 dated 08.01.2024 for restoration of supply of electricity temporarily upto 30.09.2024. 

And whereas, the industry was visited by the Officers of the Board on 28. 11.2023 

and accordingly, granted 'consent to operate' under Water (Prevention & Control of Pollution) Act, 
1974 & t he Air (Prevention & Control of Pollution) Act, 1981, subject to the conditions mentioned 

therein. 

And whereas, the Executive Engineer/ Ropar / Sri Anandpur Sahib, Drainage-cum-

Mining and Geology Division, WRD, Punjab vide his letter no. 768 dated 19.01.2024 has intimated 

that the mining registration of the unit has been cancelled. 

And whereas, the Hon'ble NGT has taken Suo Moto through OA No. 624/2023 w. r.t 

News item published in the Tribune dated 28.09.2023 entitled "Hills 'vanish' as illegal mining rampant 
in beet area" of Garhshankar and certa in villages of Rupnagar District. Further, the news item 
disclosed that on account of illegal mining, Shivalik Hills as high as 200 feet in the Beet area of 

Garshankar Sub Division are slowly vanish ing. As per the news report, the min ing mafia is carrying 
out illegal mining in the forests and mountains and that the stone crusher operators in the villages 

of Kalewa l-Beet, Khuralgarh Sahib and Garhimansowal along with Mahindpur, Kheda, Kalmot, 
Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the green cover due 

to illegal mining. 

And whereas, the case is pending in the Hon 'ble National Green Tribunal and in the 

last hearing in the Hon'ble NGT on 11.01.2024, a list of 13 stone crushers has been submitted by the 
mining department, which were indulged in illegal mining. Further, Hon'ble NGT directed the Board 
to take action against all these 13 stone crushers for violating the environmental norms. Action taken 
report is to be placed in the Hon'ble NGT before the next date of hearing i.e. 11.03 .2024. 

And whereas, the stone crusher is in th is list of 13 stone crushers indulged in the 

illegal mining as submitted by the mining department iri the Hon'ble NGT. 
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t d under the Water (Prevention & Control 
And whereas, the consent to operate gran e f 

II 
r n) Act 1981 were revo,Ked / 

of Pollution) Act, 1974 & the Air (Prevention & Control O Po u 
1
~ t d 

2
~/01/2024, respectively 

cancelled by the Regional Office of Board vide no. 163-64 & 165-66 a e 

due to indulgence of unit into illegal mining. 

. ly the provisions of the Water And whereas the industry is not serious to comp . A t 
1981 

d 
(Prevention & Control of Poll~tion) Act, 1974, Air (Prevention & Control of Pollution) c ' an 

violating the Environmental Laws intentionally & deliberately. 

And whereas the matter has been considered by the Competent Authority and it 
has been decided to issue not;ce u/s 33-A of Water (Prevention & Control of Pollution) Act, 1_974 and 

u/s 31-A of the Air (Prevention & Control of Pol lution) Act, 1981 for proposing closure of the induSt ry 

after affording an opportunity of personal hearing, due to aforesaid violations . 

And whereas, the notice to issue directions u/s 33-A of the Water (Prevention & 
Control of Pollution) Act, 1974 as amended in 1988 & u/s 31-A of the Air (Prevention & Control of 

Pollution) Act, 1981 has been issued with an opportunity to appear in person before the Chairn:,_an of 

the Board in his office Punjab Pollution Control Board, Vatavarn Bhawan, Nabha Road, Patiala on 

13/02/2024 at 11.00 AM vide Board's letter no. 10650 dated 05/02/2024 alongwith the following 
proposed directions: 

i) 

ii) 

iii) 

iv) 

v) 

vi) 

vii) 

That the industry shall take all necessary steps to close down its operations. 

That the industry shall stop forthwith discharging any effluent/ emissions from its industrial 
premises or through any mode. 

That the industry will immediately stop its activities and will not restart the same un less all 
necessary water and air pollution control measures are taken and obtains valid consents of 
the Board. 

That the Punjab State Power Corporation Ltd . authorities shall be directed to disconnect the 
supply of electricity available to the industry. 

That Environmental Compensation shall ·be imposed on the industry for polluting the 
environment. 

That legal action shall be initiated against the industry and its responsible persons. 

That DG sets installed by the industry shall be sealed. 

and time. 
And whereas, however, the industry has failed to attend the hearing on the said date 

And whereas, after hearing the officers of the Board, facts of the record, the 
Chairman of the Board has taken the following ex-partie decisions: -

1) 

2) 

The following directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 
and u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 shall be confirmed: 

a) That the industry shall take all necessary steps to close down its operations. 

b) That the industry shall stop forthwith discharging any effluent/ emissions from its 
industrial premises or through any mode. 

c) That the industry will immediately stop its activities and will not restart the same 

unless all necessary water and air pollution control measures are taken and obtains 
valid consents of the Board. 

d) That the Punjab State Power Corporation Ltd . authorities shall be directed to 
disconnect the supply of electricity available to the industry. 

e) That DG sets installed by the industry shall be sealed . 

Legal action/ launching the prosecut ion under the provisions of the Water (Prevention & 
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 shall 
be taken against the industry and its responsible persons. 

And whereas, the proceedings were conveyed to the industry with a copy to Regional 
Office, Rupnagar vide Board's letter no. 12040-41 dated 14/2/2024 for compliance . 

Now, therefore, the Competent Authority of the Board in exercise of the powers 
conferred upon it u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 31-A of the 

Air (Prevention & Control of Pollution) Act, 1981 and after thoroughly examining the case of the stone 
crusher, has decided to issue following directions: 

i) That the industry shall take all necessary steps to close down its operations. 
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ii) That the industry shall sto . premises or th h P forthwith discharging any effluent/ emissions from its industrial 
roug any mode. 

iii) That the industr ·11 . . nece Y WI immediately stop its activities and will not restart the same unless all 

th B

ssary water and air pollution control measures are taken and obtains valid consents of 

e oard . 

iy) a ate Power Corporation Ltd. authorities shall be directed to disconnect the That the PunJ· b St . 

supply of electricity available to the industry. 

v) That DG sets installed by the industry shall be sealed. 

In case of failure to comply with the above said directions, the industry and the 
partners. or any other person(s) responsible to comply with the above directions under the Water 
(Pre~ention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981 
are liable for action u/s 41 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 37 of 

the Air (Prevention and Control of Pollution) Act, 1981. 

This issue with the approval of the Competent Authority of the Board. 

_Jr 
Senior Environmental Engineer (ZP-1) 

for & on behalf of the 

Punjab Pollution Control Board 

Endst. no. /,g/o.b Dated /-S--,.......~!t 
A copy of the above is forwarded to the Environmental Engineer, Punjab Pollution 

Control Board, Regional Office, Rupnagar for information and ensure to , ake the compliance of the 
above said directions. Further, it is requested to seal the OG set of th stone crusher within 7-days 

and submit compliance to this office. 
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Senior E~ neer (ZP-1) 
for and on behalf of the 

Punjab Pollution Control Board 
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